(ii)

(iii)

(iv)

DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-II SECTION)

RATIFIED MINUTES OF THE NORMS COMMITTEE-II MEETING NO.17/81

HELD ON 01.12.2015

Please Note

For information of exporters, Norms Committee-Il handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter 72 to
76, 78 to 80, 85. Communications in respect of cases/pertaining to NC-II may be sent to
email address: nc2.dgft@nic.in

In certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/ Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concerned firm/company may go through the same and
respond accordingly.

Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to
by the concerned firm/company and may be responded accordingly.

The Norms Committee has taken decision only with respect to technical aspect/wastage
norms. While redeeming the applications, RAs should check that the applicant has
fulfilled all requirements as prescribed in policy/procedure including those in Policy
Circulars No. 50/2009-2014 (RE 2010) dated 28th December, 2011, Policy Circular
No.14(RE-2012/2009-14, dated 4th February, 2013 and O.M. No.
01/92/180/Misc./AM.13/PC-VI/10 dated 15.04.2014 or any other provisions under
FTP/HBP for EODC.

The Meeting No. 17/81 dated 01.12.2015 of Norms Committee-II for the year 2015-16

was held on 01.12.2015 under the Chairmanship of Shri Jaikant Singh, Additional Director
General of Foreign Trade to consider the following applications for ratification of norms in
respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade
Policy 2015-20. The following members were present in the meeting:-

SI. No. | Name & Designation Department
1. Shri S.K. Jain, D.O. DIPP
2. Shri K.S. Sodhi, Asstt. Director (ME) MSME
. A Shri Gajraj Singh, Sr. D.O. DHI
4. Shri Pradyumna Sahu, FTDO DGFT
Case No.:12/17/81-ALC2/2015 Party Name:KE-TECHNICAL ~ Meet No/Date:17/81- Status:Deferred
TEXTILES PVT.LTD. ALC2/2015
I 01.12.2015
HQ File RLA File Lic.No/Date:0210172542  Defer
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:01/81/050/00335/AM 16/ :02/24/040/00188/AM12/  16.01.2012 ' Date:12.01.2016

Decision : NC observed that the case has been referred to C&PC. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

Case No.:2/8/81-ALC2/2013 Party Name:EPSILON Meet No/Date:17/81- Status:Deferred
BATTERIES PVT. LTD. ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0810120617  Defer
o 1:01/81/050/00118/AM14/ :08/24/040/00032/AM 14/ 30.04.2013 Date:12.01.2016

Decision : NC observed that thé case has been referred to MoEF. NC decided to w’ait“f(')r their
comments.

The case stands deferred to 12.01.2016.

Case No.:8/14/81-ALC2/2013  Party Name:ASSOCIATED Meet No/Date:17/81- Status:Deferred
PIGMENTS LIMITED ALC2/2015
01.12.2015
HQV File RLA File Lic.No/Date:0210189458  Defer
:01/81/050/00213/AM 14/ :02/24/040/00010/AM 14/ 08.05.2013 Date:12.01.2016
3 Decision : NC noted that MSME Deficiency letter was issued to the firm on 13.11.2015. As
no reply from the firm has been received, NC decided to send a reminder to the firm to
expedite reply.
The case stands deferred to 12.01.2016.
Case No.:1/23/81-ALC2/2013  Party Name:MAK CONTROLS Meet No/Date:17/81- Status:Deferred
AND SYSTEMS PVT LTD. /ALC2/2015 !
, 01.12.2015
HQ File RLA File ~ Lic.No/Date:3210063581 |Defer
4 :01/81/050/00387/AM 14/ :32/21/040/00032/AM 14/ 29.05.2013 Date:12.01.2016
Decision : NC observed that the case has been referred to MoD. NC decided to wait for their
comments.
The case stands deferred to 12.01.2016.
Case No.:6/11/81-ALC2/2013  Party Name:PRECISION Meet No/Date:17/81- Approved
ELECTRONICS LTD. ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0510357436
5 :01/81/050/00160/AM 14/ :05/24/040/00066/AM 14/ 18.06.2013

‘Deéisién NC'décfded to ratlfy the norms of above AAasper wfitten commenté Of DeitY
vide U.O. No. 27(42)/2013-IPHW dated 28.10.2015 (copy enclosed).
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RA may take suitable consequential action accordingly.

Case No.:1/14/81-ALC2/2013  Party Name:TTP ~ Meet No/Date:17/81- Status:Deferred
TECHNOLOGIES PRIVATE ~ ALC2/2015
LIMITED 01.12.2015
HQ File RLA File ' Lic.No/Date:0710098022  Defer
:01/81/050/00206/AM 14/ :07/24/040/00155/AM 14/ 03.09.2013 Date:12.01.2016

Decision : NC observed that clarification from RA is still awaited regarding whether the AA
has been issued on net to net basis. NC decided to send a reminder to RA to expedite the reply.

The case stands deferred to 12.01.2016.

Case No.:35/2/81-ALC2/2014  Party Name:GRAVITA INDIA Meet No/Date:17/81- Status:Deferred
ETD:, ALC2/2015
01.12.2015
HQ File RLA File i " Lic.No/Date: 1310045824  Defer
:01/81/050/00036/AM15/ :13/24/040/00048/AM 14/ 17.01.2014 Date:12.01.2016

Decision : NC observed that the case has been referred to MSME. NC decided to wait for
their comments.

The case stands deferred to 12.01.2016.

Case No.:62/2/81-ALC2/2014  Party Name:CROMPTON Meet No/Date:17/81- Status:Deferred
GREAVES LIMITED, ALC2/2015
01.12.2015
HQ File RLA File 'Lic.No/Date:0310767077  Defer
:01/81/050/00063/AM15/ :03/94/040/00901/AM 14/ 21.01.2014 Date:12.01.2016

Decision : NC noted that DHI Deﬁcieﬁéy letter was issued to the firm on 09.11.2015. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite

reply.

The case stands deferred to 12.01.2016.

Case No.:66/2/81-ALC2/2014  Party Name:CROMPTON Meet No/Date:17/81- Status:Deferred
GREAVES LIMITED, ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0310767749  Defer
:01/81/050/00067/AM15/ :03/94/040/00498/AM 14/ 24.01.2014 Date:12.01.2016

Decision : NC noted that DHI Deficiency letter was issued to the firm on 13.11.2015. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite

reply.
fho
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Cése No.:17/2/81-ALC2/2014  Party Name:VSM VENTURE  Meet No/Date:17/81- Status:Deferred
CONTROL SYSTEMS P.LTD ALC2/2015

01.12.2015
HQ File : > RLA File Lic.No/Date:0510378008  Defer
:01/81/050/00018/AM15/ :05/24/040/00410/AM14/ 03.02.2014 Date:12.01.2016

Decision : NC observed that clarification from RA is still awaited regarding whether the AA
has been issued on repeat basis. NC decided to send a reminder to RA to expedite the reply.

The case stands deferred to 12.01.2016.

Case No.:71/2/81-ALC2/2014 Party Name:ASSOCIATED Meet No/Date:17/81- Status:Deferred
PIGMENTS LIMITED ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0210199764  Defer
:01/81/050/00072/AM15/ :02/24/040/00189/AM 14/ 07.02.2014 Date:12.01.2016

Decision : NC noted that MSME Deﬁciency letter was issued to the firm on 13.11.2015. As

no reply from the firm has been received, NC decided to send a reminder to the firm to

expedite reply.

The case stands deferred to 12.01.2016.

(Case No.:48/2/81-ALC2/2014 Party Name:VINDHYA ~ Meet No/Date:17/81- Status:Deferred
TELELINKS LTD., ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:1110027893 Defer
:01/81/050/00049/AM15/ :11/24/040/00008/ AM 14/ 12.02.2014 Date:12.01.2016

Decision : NC observed that the case has been referred to DoT. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

Case No.:12/2/81-ALC2/2014 Party Name:BHANSALI Meet No/Date:17/81- Status:Deferred
CABLES & CONDUCTORS ALC2/2015
(P)LID., 101.12.2015
HQ File - : RLA File Lic.No/Date:0510379333  Defer
:01/81/050/00013/AM15/ :05/23/040/00075/AM 14/ 13.02.2014 Date:12.01.2016

Decision : NC observed that the case has been referred to DoT. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

Case No.:24/2/81-ALC2/2014 Party Name:BHANSALI Meet No/Date:17/81- Status:Deferred
CABLES & CONDUCTORS ALC2/2015
(P) LTD., 01.12.2015 :
HQ File RLA File k Lic.No/Date:0510380166 fer
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:01/81/050/00025/AM15/

:05/23/040/00537/AM13/

24.02.2014 Date:12.01.2016

Decision : NC observed that the case has been referred to DoT. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

Case No.:86/2/81-ALC2/2014 Party Name:BHANSALI
CABLES & CONDUCTORS

(P)LTD.,

HQ File RLA File
:01/81/050/00087/AM15/

05/23/040/00265/AM 13/

Meet No/Date:17/81- Status:Deferred

ALC2/2015

01.12.2015

Lic.No/Date:0510380165 | Defer ,
24.02.2014 Date:12.01.2016

Decision : NC observed that the case has been referred to DoT. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

Case No.:1/2/81-ALC2/2014  Party Name:APAR
INDUSTRIES LIMITED

HQ File RLA File
:01/81/050/00002/AM15/

:34/24/040/00001/AM15/ 103.04.2014

Meet No/Date:17/81- Status:Deferred |
ALC2/2015

01.12.2015

Lic.No/Date:3410039725  Defer |
Date:12.01.2016 |

Decision : NC observed that application on the subject AA of the company has not yet been
received. NC decided to request RA, Vadodara to forward two sets of application at the

earliest.

The case stands deferred to 12.01.2016.

Case No.:3/14/81-ALC2/2015 Party Name:SUNDER
IMPEX,PVT. LTD.

HQ File RLA File
:01/81/050/00268/AM 16/

:05/24/040/00042/AM15/

'Meet No/Date:17/81- Approved
ALC2/2015
01.12.2015

Lic.No/Date:0510386819
19.05.2014

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP|
vide U.O. No. 12/127/2015-TSW/ dated 01.12.2015 as under :

Quantities of import items at SI. No. 1 & 2

may be allowed as 19.130 MT &

43.043 MT respectively as 1.10 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.

Case No.:20/17/81-ALC2/2015 Party Name:EFD INDUCTION  Meet No/Date:17/81-
PRIVATE LIMITED,

HQ File RLA File
:01/81/050/00343/AM 16/

:07/21/040/01179/AM14/

'Status:Deferred
ALC2/2015
01.12.2015

Lic.No/Date:0710104269 Defer
21.05.2014 Date:12.01.2016
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Decision": NC observed that the case has been referred to DHI. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

Case No.:21/17/81-ALC2/2015 Party Name:EFD INDUCTION Meet No/Date:17/81- Status:Deferred
PRIVATE LIMITED, ALC2/2015
01.12.2015
HQFile : RLA File ~ Lic.No/Date:0710104271 Defer
1:01/81/050/00344/AM 16/ :07/21/040/01192/AM 14/ 21.05.2014 Date:12.01.2016

Decision : NC observed that the case has been re‘fer“red‘ to DHI. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

Case No.:38/8/81-ALC2/2014 Party Name:NATIONAL Meet No/Date:17/81- Status:Deferred
STEEL AND AGRO ALC2/2015
INDUSTRIES LTD., 01.12.2015
HQ File RLA File Lic.No/Date:5610004271 Defer
:01/81/050/00249/AM 15/ :56/24/040/00006/AM 15/ 29.05.2014 Date:12.01.2016

Decision : NC observed that the reply of the firm has been referred to MoS for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Case No.:33/8/81-ALC2/2014 Party Name:METENERE LTD. Meet No/Date:17/81- Status:Deferred
‘ ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0510388084 Defer
:01/81/050/00244/AM15/ :05/24/040/00073/AM15/ 03.06.2014 Date:12.01.2016

Decision : NC noted that MSME Deﬁciéncy letter was issued to the firm on 13.11.2015. As

no reply from the firm has been received, NC decided to send a reminder to the firm to
expedite reply.

The case stands deferred to 12.01.2016.

Case No.:35/11/81-ALC2/2014 [Party Name:HBL POWER Meet No/Date:17/81- Status:Deferred
SYSTEMS LTD., ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0910060610 Defer
:01/81/050/00349/AM 15/ :09/24/040/00057/AM15/ 08.07.2014 Date:12.01.2016

Decision : NC observed that RA was requested to furnish the correct copy of the application
of the subject AA which is still awaited. NC decided send a reminder to RA to expedite the
reply.
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The case stands deferred to 12.01.2016.

Case No.:12/11/81-ALC2/2014 Party Name:ASSOCIATED Meet No/Date:17/81-  Status:Deferred
PIGMENTS LIMITED ALC2/2015
01.12.2015
HQ File : ~ RLAFile © |Lic.No/Date:0210204395  Defer
:01/81/050/00326/AM15/ :02/24/040/00069/AM15/ 09.07.2014 Date:12.01.2016

Decision : NC noted that MSME Deficiency letter was issued to the firm on 13.11.2015. As
no reply from the firm has been received, NC decided to send a reminder to the firm to
expedite reply.

The case stands deferred to 12.01.2016.

Case No.:29/11/81-ALC2/2014 Party Name:ALSTOM INDIA  Meet No/Date:17/81- Status:Deferred
LIMITED, ALC2/2015
01.12.2015
HQ File RLA File ’ Lic.No/Date:3410040368  Defer
:01/81/050/00343/AM15/ :34/24/040/00013/AM15/ 16.07.2014 Date:12.01.2016

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Case No.:73/11/81-ALC2/2014 Party Name:ALSTOM INDIA  Meet No/Date:17/81- Status:Deferred
LIMITED, ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0310786931 | Defer
:01/81/050/00387/AM15/ :03/94/040/00347/AM15/ 16.07.2014 Date:12.01.2016 |

Decision : NC observed that the réply of the firm has been referred to DHI for comments. NC'|
decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Case No.:6/11/81-ALC2/2014 Party Name:SIECHEM Meet No/Date:17/81- Status:Deferred |
TECHNOLOGIES PRIVATE  ALC2/2015 i
LIMITED 01.12.2015

HQ File RLA File Lic.No/Date:0410159116  Defer

:01/81/050/00320/AM 15/ :04/24/040/00091/AM15/ 28.07.2014 Date:12.01.2016

Decision : NC observed that the case has been referred to DoT. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

Case No.:10/11/81-ALC2/2014  Party Name:VIKARSH Meet No/Date:17/81- Closed
STAMPINGS INDIA PVT. LTD. ALC2/2015
4 V
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101.12.2015

HQ File RLA File Lic.No/Date:3110064657
:01/81/050/00324/AM 15/ :31/83/040/00108/AM15/ 30.07.2014

Decision : It was decided that RA should ensure that AA is as per SION C-323.

RA may take suitable consequential action accordingly.

Case No.:36/11/81-ALC2/2014 Party Name:INDO COOL Meet No/Date:17/81- Status:Deferred
COMPOSITES PRIVATE ALC2/2015
LIMITED 01.12.2015
HQ File RLA File Lic.No/Date:0410159126 | Defer
:01/81/050/00350/AM15/ :04/24/040/00101/AM15/ 01.08.2014 Date:12.01.2016

Decision : NC observed that the reply‘of the firm has been referred to C&PC for comments.
NC decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

|Case No.:86/1 1781-A L.C2/2014 Party Name:ASSOCIATED ' Meet No/Date:17/81- StatuS:Deferred ;
PIGMENTS LIMITED IALC2/2015
01.12.2015
HQ File : RLA File Lic.No/Date:0210204734  Defer
:01/81/050/00400/AM 15/ :02/24/040/00091/AM 15/ 08.08.2014 Date:12.01.2016

Decision : NC noted that MSME Déﬁcienyéy letter was issued to the firm on 13.11.2015. As
no reply from the firm has been received, NC decided to send a reminder to the firm to
expedite reply.

The case stands deferred to 12.01.2016.

Case No.:54/11/81-ALC2/2014 Party Name:METENERE LTD. Meet No/Date:17/81- Status:Deferred
'ALC2/2015
01.12.2015
HQ File RLA File ‘ Lic.No/Date:0510390703  Defer
:01/81/050/00368/AM 15/ :05/24/040/00178/AM15/ 22.08.2014 Date:12.01.2016

Decision : NC noted that MSME Deficiency letter was issued to the firm on 13.11.2015. As

no reply from the firm has been received, NC decided to send a reminder to the firm to
expedite reply.

The case stands deferred to 12.01.2016.

|Case No.:2/11/81-ALC2/2014 Party Name:TTP - Meet No/Date: | 7/81- Status:Deferred
TECHNOLOGIES PRIVATE  |ALC2/2015
LIMITED 01.12.2015
'HQ File RLA File Lic.No/Date:0710106521 Defer
:01/81/050/00316/AM 15/ :07/24/040/00170/AM15/ 25.08.2014 Date:12,01.2016
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Decision : NC observed that applicat‘ion on the subject AA of the company has not yet been
received. NC decided to request RA, Vadodara to forward two sets of application at the
carliest.

The case stands deferred to 12.01.2016.

Case No.:76/17/81-ALC2/2014  Party Name:RAHEE TRACK Meet No/Date:17/81- Approved
TECHNOLOGIES PRIVATE ALC2/2015
LIMITED, 01.12.2015
HQ File RLA File Lic.No/Date:0210205074
:01/81/050/00611/AM15/ :02/24/040/00139/AM 15/ 17.10.2014

Decision : NC decided to ratify the norms of above AA as pér written comments of DIPP
vide U.O. No. 12/127/2015-TSW/32 dated 01.12.2015 as under :

i Total net weight of export product may be specified as 19.582 MT containing
14.25 MT of Steel Gross Rail.

2. Word “Relevant” may be prefixed with the description of import item and its
quantity may be allowed as 14.861 MT as 1.043 Kgs./Kg. content in export item
after taking 20 % recovery from scrap.

RA may take suitable consequential action accordingly.

Case No.:20/17/81-ALC2/2014  Party Name:UTTAM GALVA  Meet No/Date:17/81- Approved
STEELS LIMITED, ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0310791182
:01/81/050/00555/AM15/ :03/95/040/00638/AM15/ 18.11.2014

Decision : NC decided to ratify the norms of above AA as per written comments of MoS
vide U.O. No. 2(5)/2015-TW dated 19.11.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:35/17/81-ALC2/2014 Party Name:ALSTOM INDIA  Meet No/Date:17/81- Status:Deferred
LIMITED, ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:3410040713  Defer
:01/81/050/00570/AM 15/ :34/24/040/00214/AM15/ 24.11.2014 Date:12.01.2016

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DHI vide U.O. No. 3(36)/2015-TSW(B)/369 dated 27.10.2015 (copy
enclosed).

The case stands deferred to 12.01.2016.

Case No.:36/17/81-AL.C2/2014 Party Name:ALSTOM INDIA  Meet No/Date:17/81- Status:Deferred
LIMITED, ALC2/2015
01.12.2015
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RLA File
:34/24/040/00213/AM15/

'HQ File
:01/81/050/00571/AM15/

Lic.No/Date:3410040722 Defer
25.11.2014 ‘Date:12.01.2016

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Case No.:45/17/81-ALC2/2014 Party Name:BINDAL Meet No/Date:17/81- Status:Deferred

SMELTING PVT LTD ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0510392310 Defer
:01/81/050/00580/AM 15/ :05/23/040/00383/AM15/ 08.12.2014 Date:12.01.2016

Decision : N'C bbvserv‘éd that the case hés been referred td MSME. NC decided to wait for
their comments.

The case stands deferred to 12.01.2016.

Case No.:56/17/81-ALC2/2014 Party Name:LM WIND POWER |Meet No/Date:17/81- Status:Deferred

BLADES (INDIA) PVT.LTD |ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0710107176  Defer
:01/81/050/00591/AM15/ :07/24/040/00323/AM15/ 12.12.2014 Date:12.01.2016

Decision : NC observed that the reply of the firm has been referred to C&PC for comments.
NC decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Case No.:84/17/81-AL.C2/2014 Party Name:BILCARE Meet No/Date:17/81- Status:Deferred

LIMITED ALC2/2015
i 01.12.2015
HQ File ~ RLAFile Lic.No/Date:3110065219  Defer
:01/81/050/00619/AM15/ :31/83/040/00228/AM15/ 20.01.2015 Date:12.01.2016
Decision NC deliberated the comments furnished by C&PC vide their O.M.

No0.46011/43/2014-PC.11 dated 16" November, 2015 and decided to seek some technical
clarification from C&PC.

‘The case stands deferred to 12.01.2016.

Case No.:26/17/81-ALC2/2014 Party Name:MAK CONTROLS |Meet No/Date:17/81- Status:Deferred

AND SYSTEMS PVT LTD. ALC2/2015
01.12.2015
HQ File RLA File * Lic.No/Date:3210077400  Defer
:01/81/050/00561/AM 15/ :32/21/040/00162/AM 15/ 211012015 Date:12.01.2016
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Decision : NC noted that DoT Deﬁciency letter was issued to the firm on 13.11.2015. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 12.01.2016.

Case No.:39/5/81-ALC2/2015  Party Name:R.R. KABEL Meet No/Date:17/81-  Status:Deferred
LIMITED, ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0310794640  Defer
:01/81/050/00139/AM16/ :03/95/040/01018/AM15/ 17.03.2015 Date:12.01.2016

Decision : NC noted that DIPP Deficiency letter was issued to the firm on 13.11.2015. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite

reply.

The case stands deferred to 12.01.2016.

Case No.:3/5/81-ALC2/2015 Party Name:DELPHI Meet No/Date:17/81- Rejected
CONNECTION SYSTEMS ALC2/2015
INDIA PRIVATE LIMITED, 01.12.2015
HQ File RLA File Lic.No/Date:1010059079
:01/81/050/00103/AM 16/ :10/24/040/00135/AM15/ 25.03.2015

Decision : NC noted that the company has not replied to C&PC D/L dated 08.09.2015 and
reminder dated 09.10.2015. Since no reply was received form the company despite repeated
reminders, the committee decided to reject the case with direction to firm to pay customs duty
& applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:31/5/81-ALC2/2015 Party Name:SUPRA QUALITY Meet No/Date:17/81- Status:Deferred
EXPORTS(INDIA) PVT. LTD. ALC2/2015
01.12.2015
HQ File RLA File ~ Lic.No/Date:0310794963  Defer
:01/81/050/00131/AM16/ :03/95/040/01049/AM 15/ 27.03.2015 Date:12.01.2016

Decision : NC observed that the reply of the firm has been referred to DIPP for comments.
NC decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Case No.:24/5/81-ALC2/2015 Party Name:METAL CARE Meet No/Date:17/81- Status:Deferred
ALLOYS PRIVATE LIMITED. ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0310795006  Defer
:01/81/050/00124/AM16/ :03/95/040/01054/AM15/ 30.03.2015 Date:12.01.2016
11 &l
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RA may take suitable consequential action accordingly.
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Decision : NC noted that MSME Deficiency letter was issued to the company on 09.10.2015
followed by reminder on 09.11.2015. Reply of the company is still awaited. NC decided to
wait for the reply of the company.

The case stands deferred to 12.01.2016.

Case No.:5/5/81-ALC2/2015 Party Name:IMAGE LABELS Meet No/Date:17/81- Rejected
PVT.LTD., ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0710107976
:01/81/050/00105/AM 16/ :07/24/040/00475/AM15/ 31.03.2015

Decision : NC noted that the company has not replied to C&PC D/L dated 10.08.2015 and
reminder dated 09.10.2015. Since no reply was received form the company despite repeated
reminders, the committee decided to reject the case with direction to firm to pay customs duty
& applicable interest for EODC.

Case No.:8/5/81-ALC2/2015  Party Name:HICAL NSE Meet No/Date:17/81- Status:Deferred
ELECTRONICS PRIVATE ALC2/2015
LIMITED 01.12.2015
'HQ File RLA File Lic.No/Date:0710107977 Defer
:01/81/050/00108/AM 16/ :07/24/040/00487/AM15/ 31.03.2015 Date:12.01.2016

Decision :NC observed that reply of the company has been referred to DeitY. NC also
observed that DietY vide their letter dated 19.11.2015 has requested the company to depute a
representative for technical discussion.

The case stands deferred to 12.01.2016.

Case No.:25/5/81—ALC2/2015 Party Name:STEEL GEMS, Meet No/Date:17/81- Closed
ALC2/2015
01.12.2015
HQ File ~ [RLAFile Lic.No/Date:0310795045
:01/81/050/00125/AM 16/ :03/95/040/01119/AM15/ 31.03.2015

Decision :NC observed that RA, Mumbai vide their email dated 16.1 1.2015 has stated that
the firm has surrendered the subject AA unutilized and the said AA has been cancelled by
them on 02.07.2015. Based on RA’s report, NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:10/8/81-ALC2/2015  Party Name:FCI OEN Meet No/Date:17/81- Withdrawn
CONNECTORS LIMITED ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date: 1010059108
:01/81/050/00154/AM 16/ :10/24/040/00140/AM15/ 13.04.2015
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Decision :NC observed that the company vide letter dated 26" October, 2015 have applied
for amendment of the subject AA. The company have also stated that they will be able to
furnish reply to DeitY’s DL only after their AA is being amended. Based on the company’s
said statement, NC decided to withdraw the case at present with direction to the company to
apply again for fixation of norms once their subject AA is being amended.

RA may take note of the same.

Case No.:7/5/81-ALC2/2015  Party Name:TATA POWER Meet No/Date:17/81- Status:Deferred
SOLAR SYSTEMS LTD. ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0710108018 Defer
48 :01/81/050/00107/AM16/ :07/24/040/00470/AM15/ 15.04.2015 Date:12.01.2016

Decision : NC observed that the case has been referred to MNRE. NC decided to wait for
their comments.

The case stands deferred to 12.01.2016.

Case No.:4/5/81-ALC2/2015  Party Name:TD POWER Meet No/Date:17/81- Status:Deferred
SYSTEMS LTD ALC2/2015
01.12.2015
HQ File RLA File : Lic.No/Date:0710108076  Defer
49 :01/81/050/00104/AM 16/ :07/24/040/00013/AM16/ 17.04.2015 Date:12.01.2016

Decision : NC observed that the feply of the firm has been referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Case No.:9/5/81-ALC2/2015  Party Name:BINDAL Meet No/Date:17/81- Status:Deferred
SMELTING PVT LTD ALC2/2015 '
01.12.2015
HQ File RLA File Lic.No/Date:0510393999  Defer
50 :01/81/050/00109/AM 16/ :05/23/040/00006/AM 16/ 27.04.2015 Date:12.01.2016

Decision : NC observed that the case has been referred to MSME. NC decided to wait for,
their comments.

The case stands deferred to 12.01.2016.

Case No.:16/5/81-ALC2/2015  Party Name:AGH ALTECH ;Meet No/Date:17/81- Approved
PRIVATE LIMITED 'ALC2/2015
01.12.2015
51 HQ File RLA File TR ~ Lic.No/Date:0510394025
:01/81/050/00116/AM16/ :05/23/040/00023/AM16/ 29.04.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 12/127/2015-TSW/51 dated 01.12.2015 as under :
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. Word “Relevant” may be prefixed with the description of import item and its
quantity may be allowed as 147.144 Kgs. as 1.03 Kgs./Kg. content in the export
products.

RA may take suitable consequential action accordingly.

Case No.:13/8/81-ALC2/2015  Party Name:ALCOMEX Meet No/Date:17/81- Approved
SPRINGS PRIVATE LIMITED ALC2/2015
01.12.2015
HQ File T e dREARe Loy, Lic.No/Date:3110065421
:01/81/050/00157/AM 16/ :31/83/040/00006/AM 16/ 08.05.2015

Decision : NC decided to ratify the norms of above AA on repeat basis as per written
comments of DIPP vide U.O. No. 12/127/2015-TSW/52 dated 01.12.2015 as under :

1. Weight of export items at SI. No. 1 to 26 does not include weight of plugs.

2. Import items from SI. Nos. 1 to 26 shall be of same grade as contained in the export
product.

3. Quantities of import items from SI. No. 1 to 26 may be allowed as 1.04 Kgs./Kg.
content in export items at SI. No. 1 to 26 respectively.

4. Quantities of import items at S.No. 27 & 28 put together may be allowed upto 2 %
of FOB value of exports.

RA may take suitable consequential action accordingly.

~ Case No.:37/8/81-ALC2/2015 Party Name:L & T Meet No/Date:17/81- Status:Deferred
HYDROCARBON ALC2/2015
ENGINEERING LIMITED  01.12.2015
HQ File ’ RLA File Sphee Lic.No/Date:0310795786  Defer
:01/81/050/00181/AM16/ :03/95/040/01064/AM15/ 08.05.2015 Date:12.01.2016

53

154

e

Decision : NC observed that the company vide letter No. LIC:LUT:1126:TM dated 20"
October, 2015 have requested one month time to furnish reply. NC decided to allow one
month time to the company to furnish the reply.

The case stands deferred to 12.01.2016.

Case No.:7/14/81-ALC2/2015 Party Name:HIGH ENERGY Meet No/Date:17/81- Approved
BATTERIES ( INDIA ) ALC2/2015
LIMITED, 101.12.2015
HQ File RLA File Lic.No/Date:0410160494
:01/81/050/00272/AM 16/ :04/24/040/00309/AM 14/ 11.05.2015

Decision : NC decided to ratify‘the norms of above AA as per written comments of DIPP
vide U.O. No. 12/127/2015-TSW/54 dated 01.12.2015 as under :

Advance Authorization may be ratified as under on repeat basis as per firm’s Adyance

S
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Authorization Nos. 0410104670 dated 18.05.2009 & 0410109497 dated 18.11.2009
ratified in Norms Committee Meeting No. 11/81 dated 28/08/2012:

()

Net weights of export products at SI. Nos. 1, 2, 3 & 4 may be specified as
1440 Kgs., 228 Kgs., 4800 Kgs. & 630 Kgs. respectively.

(ii) Export item at SI. No. 1 to contain 288 Kgs. of Silver.
(iii)Export item at Sl. No. 2 to contain 57.6 Kgs. of Silver.
(iv)Words “No. of cells 15 Nos.” may be suffixed with the description of export

product at SI No. 1.

(v) Words “No. of cells 20 Nos.” may be suffixed with the description of export

product at SI. No. 3

Quantities of import items may be allowed as under:

13

2.

10.

11.

12.

13.

14.

Quantity of import item at S.No.l may be allowed as 290.88 Kgs. as
1.01 Kgs./kg. content in export item at SI. No. 1.

Quantities of import items at S.Nos.2 & 3 may be allowed as 281.52 Kgs. &
138.32 Kgs respectively as 1.02 Kgs./kg. content in export item at SI. No.
1.

Quantities of import items at S.Nos.4, 5 & 6 may be allowed as 52.92 Kgs.,
15.12 Kgs. & 195.32 Kgs. as 1.05 Kgs./kg. content in export item at Sl.
No. 1.

Quantity of import item at SL.No.7 may be allowed as 58.176 Kgs. as
1.01 Kgs./kg. content in export item at SI. No. 2.

Quantities of import items at S.Nos.8 & 9 may be allowed as 56.304 Kgs. &
27.66 Kgs. respectively as 1.02 Kgs./kg. content in export item at SI. No.
2, :

Quantities of import items at S.Nos.10, 11 & 12 may be allowed as 10.584
Kgs., 3.024 Kgs & 39.06 Kgs. respectively as  1.05 Kgs./kg. content in
export item at Sl. No. 2.

Quantity of import item at SI. No. 13 may be allowed as  1.05 Mtrs../Mtr.
content in the export item at SI. No. 3.

Quantity of import item at SI. No. 14 may be allowed as  1.02 Mtrs../Mtr.
content in the export item at SI. No. 3.

Quantity of import item at SL.No.15 may be allowed as 558.6 Kgs. as
1.05 Kgs./kg. content in export item at SI. No. 3.

Import items at SI. No. 16 & 17 may be allowed on net to net basis with
accountability clause in export item at Sl. No. 3.

Quantity of import item at SI. No. 18 may be allowed as  1.05 Mtrs../Mtr.
content in the export item at SI. No. 4.

Quantity of import item at SI. No. 19 may be allowed as 1.02 Mtrs../Mtr.
content in the export item at Sl. No. 4.

Quantity of import item at SI.No0.20 may be allowed as 83.8 Kgs. as .05
Kgs./kg. content in export item at SI. No. 4.

Import items at SI. No. 21 & 22 may be allowed on net to net basis with
accountability clause in export item at SI. No. 4.
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RA m‘éy take suitable éonsequential action accordingly.

Party Name:TOSHIBA JSW

‘Meet No/Date:17/81- Approved
POWER SYSTEMS PRIVATE  ALC2/2015
LIMITED 01.12.2015
HQ File RLA File Lic.No/Date:0410160496
:01/81/050/00117/AM16/ :04/24/040/00006/AM16/ 12.05.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 3(141)/2015-TSW(B)/374 dated 04.11.2015 as under :

55
Additional major raw material listed at SI.N0.336 is core punching material (CRGO Electrical
Steel Coil) which may be allowed as 221 MT with 10% wastage.
Other inputs may be allowed on repeat basis as in AA No. 0410160497,
RA may take suitable consequential action according]y.
Case No.:18/5/81-ALC2/2015  |Party Name:TOSHIBA JSW  |Meet No/Date:17/81. Approved
POWER SYSTEMS PRIVATE /ALC2/2015
LIMITED 01.12.2015
HQ File RLA File Lic.No/Date:0410160497
56 :01/81/050/00118/AM16/ :04/24/040/00010/AM 16/ 12.05.2015
Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 3(140)/2015-TSW(B)/373 dated 04.11.2015 (copy enclosed).
RA may take suitable consequential action accordingly.
Case No.:28/8/81-ALC2/2015 Party Name:BARODA Meet No/Date:17/81- Status:Deferred
EQUIPMENT AND VESSELS ALC2/2015
PVT LTD 01.12.2015
HQ File RLA File Lic.No/Date:3410041222 Defer
:01/81/050/00172/AM 16/ :34/21/040/00043/AM 16/ 12.05.2015 Date:12.01.2016
57 Decision : NC decided to send a letter to firm to submit the following information as per the
comments of the representative of DIPP:
Information in respect of S.No. 3,4, 5 & 11 of Standard Deficiency Letter.
The case stands deferred to 12.01.2016.
(Case No.:17/8/81-ALC2/2015 Party Name:ANJANI Meet No/Date:17/81- Rejected
TECHNOPLAST LTD. ALC2/2015
58 101.12.2015
'HQ File RLA File Lic.No/Date:0510394297
:01/81/050/00161/AM 16/ :05/23/040/00052/AM 16/ '19.05.2015
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Decision : NC noted that the comhpan‘y has no‘t‘r‘(ép‘l’iyed to C&PC D/L dated 14.08.2015 and
reminder dated 09.10.2015. Since no reply was received form the company despite repeated
reminders, the committee decided to reject the case with direction to firm to pay customs duty
& applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:27/8/81-ALC2/2015 Party Name:HICAL NSE Meet No/Date:17/81- Status:Deferred
ELECTRONICS PRIVATE ALC2/2015
LIMITED 01.12.2015
HQ File RLA File Lic.No/Date:0710108272 Defer !
:01/81/050/00171/AM16/ :07/24/040/00057/AM 16/ 27.05.2015 Date:12.01.2016

Decision : NC observed that reply of the company has been referred to DeitY. NC also
observed that DietY vide their letter dated 19.11.2015 has requested the company to depute a
representative for technical discussion.

The case stands deferred to 12.01.2016.

Case No.:1/8/81-ALC2/2015  Party Name:CEE DEE METAL Meet No/Date:17/81- Status:Deferred
ALLOYS (P) LTD, ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0710108283  Defer
:01/81/050/00145/AM16/ :07/24/040/00048/AM 16/ 28.05.2015 Date:12.01.2016

Decision : NC noted that MSME Deﬁcienéy letter was issued to the company on 09.10.2015
followed by reminder on 09.11.2015. Reply of the company is still awaited. NC decided to
wait for the reply of the company.

The case stands deferred to 12.01.2016.

Case No.:44/8/81-ALC2/2015 Party Name:MOTHERSON Meet No/Date:17/81- Status:Deferred
SUMI SYSTEMS LTD., ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0510394455  Defer
:01/81/050/00188/AM 16/ :05/24/040/00094/AM 16/ 04.06.2015 Date:12.01.2016

Decision : NC observed that the reply of the firm has been referred to C&PC for comments.
NC decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Case No.:45/8/81-ALC2/2015 Party Name:MOTHERSON Meet No/Date:17/81- Status:Deferred
SUMI SYSTEMS LTD., ALC2/2015
01.12.2015
HQ File RLA File “ Lic.No/Date:0510394456  Defer
:01/81/050/00189/AM 16/ :05/24/040/00097/AM 16/ 04.06.2015 Date:12.01.2016
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~ Case No.:40/8/81-ALC2/2015 Party Name:ANGLO STEEL

64

65

66

Case No.:2/8/81-ALC2/2015

Decision : NC observed that the Eeply of the firm has been referred to C&PC for comments.

NC decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Party Name:CEE DEE METAL Meet No/Date:17/81- Status:Deferred

ALLOYS (P) LTD, 'ALC2/2015

01.12.2015
HQ File RLA File Lic.No/Date:0710108322 Defer
:01/81/050/00146/AM 16/ :07/24/040/00072/AM 16/ 05.06.2015 Date:12.01.2016

Decision : NC noted that MSME Deficiency letter was issued to the company on 09.10.2015
followed by reminder on 09.11.2015. Reply of the company is still awaited. NC decided to

'wait for the reply of the company.

The case stands deferred to 12.01.2016.

Meet No/Date:17/81- Status:Deferred

PVT LTD, |ALC2/2015
[01.12.2015
HQ File RLA File Lic.No/Date:0310796526  Defer
:01/81/050/00184/AM16/ :03/94/040/00173/AM16/ 09.06.2015 Date:12.01.2016

Decision : NC observed that the reply of the firm has been referred to MSME for comments.
NC decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Meet No/Date:17/81-

Case No.:41/8/81-ALC2/2015 Party Name:ANGLO STEEL Status:Deferred

PV LTD, ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0310796525 Defer
:01/81/050/00185/AM 16/ :03/94/040/00165/AM 16/ 09.06.2015 Date:12.01.2016

Decision : NC observed that the reply of the firm has been referred to MSME for comments.
NC decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Case No.:42/8/81-ALC2/2015 Party Name:ANGLO STEEL Meet No/Date:17/81- Status:Deferred

PV IT-LTD, ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0310796527 Defer
:01/81/050/00186/AM 16/ :03/94/040/00182/AM16/ 09.06.2015 Date:12.01.2016

Decision : NC observed that the reply of the firm has been referred to MSME for comments.
NC decided to wait for their comments and defer the case.
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The case stands deferred to 12.01.2016.

Case No.:44/5/81-ALC2/2015 Party Name:MITTAL

APPLIANCES LIMITED,

HQ File
:01/81/050/00144/AM 16/

RLA File

:56/24/040/00050/AM15/

Meet No/ Date:17/81- 'Sktat“;xs:Deferred
ALC2/2015

01.12.2015

Lic.No/Date:5610004629  Defer
16.06.2015 Date:12.01.2016

Decision : NC observed that application on the subject AA of the company has not yet been
received. NC decided to request RA, Indore to forward two sets of application at the earliest. |

The case stands deferred to 12.01.2016.

Case No.:23/8/81-ALC2/2015 Party Name:FRICTION
METAL FIBRES (INDIA)

P.LTD

HQ File RLA File

:01/81/050/00167/AM16/

:05/23/040/00025/AM16/

Meet No/Date:17/81- Status:Deferred

'ALC2/2015
01.12.2015

Lic.No/Date:0510394577  Defer
16.06.2015 Date:12.01.2016

Decision : NC noted that MSME Deficiency letter was issued to the company on 09.10.2015
followed by reminder on 09.11.2015. Reply of the company is still awaited. NC decided to

wait for the reply of the company.

The case stands deferred to 12.01.2016.

Case No.:26/8/81-ALC2/2015 Party Name:ZENITH

PRECISION PVT LTD .,

HQ File
:01/81/050/00170/AM16/

RLA File

:07/24/040/00080/AM16/

Meet No/Date:17/81- Status:Deferred

|ALC2/2015

01.12.2015

Lic.No/Date:0710108374 Defer
16.06.2015 Date:12.01.2016

Decision : NC observed that the reply of the firm has been referred to MSME for comments.
NC decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

Case No.:22/8/81-ALC2/2015

HQ File RLA File

:01/81/050/00166/AM16/

Party Name:GUPTA METAL
SHEETS LTD.

:05/23/040/00110/AM16/

Meet No/Date:17/81-
ALC2/2015
01.12.2015

Lic.No/Date:0510394629
19.06.2015

Approved

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 12/127/2015-TSW/70 dated 01.12.2015 as under :

Quantity of import item at SI. No. 1 may be allowed as 1.075 Kgs./kg. content in
the export item as per SI. No. 1 (a) of SION C-1196.
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2. Quantities of import items at SI. No. 2&3 may be allowed as 1.064 Kgs./kg.
content in the export item as per as per SI. No. 1 (b) & 1 (¢ ) of SION C-1196.

RA may take suitable consequential action accordingly.

Case No.:12/8/81-ALC2/2015  Party Name:ANVIL CABLES  Meet No/Date:17/81- Rejected
PVT. LTD., ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0210205904
:01/81/050/00156/AM16/ :02/24/040/00036/AM16/ 22.06.2015

Decision : NC noted that the company has not replied to DIPP D/L dated 09.09.2015 and
reminder dated 09.10.2015. Since no reply was received form the company despite repeated
reminders, the committee decided to reject the case with direction to firm to pay customs duty
& applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No0.:9/14/81-ALC2/2015  Party Name:TOSHIBA Meet No/Date:17/81- Approved
TRANSMISSION & ALC2/2015
DISTRIBUTION SYSTEMS  01.12.2015
HQ File RLA File Lic.No/Date:0910062329
:01/81/050/00274/ AM16/ :09/24/040/00210/AM16/ 13.07.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 3(194)/2015-TSW(B)/383 dated 20.11.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:1/14/81-ALC2/2015 Party Name:DIAMOND Meet No/Date:17/81- Status:Deferred
ENGINEERING (CHENNAI)  ALC2/2015
PVT LTD 01.12.2015
HQ File " RLA File Lic.No/Date:0410160813  Defer
:01/81/050/00266/AM 16/ :04/24/040/00074/AM 16/ 16.07.2015 Date:12.01.2016

Decision : NC decided to send a letter to firm to submit the following information as per
comments of the DIPP representative:

Information in respect of S.No.1, 3, 4, 5 & 11 of Standard Deficiency Letter, Export Product
wise.

The case stands deferred to 12.01.2016.

Case No.:3/8/81-ALC2/2015  Party Name:APAR : Meet No/Date:17/81- Status:Deferred
INDUSTRIES LIMITED ALC2/2015
01.12.2015
/
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RLA File
:34/24/040/00332/AM15/

HQ File
:01/81/050/00147/AM16/

Lic.No/Date:3410041389  Defer
21.07.2015 Date:12.01.2016
Decision : NC observed that application on the subject AA of the company has not yet been

received. NC decided to request RA, Vadodara to forward two sets of application at the
earliest.

The case stands deferred to 12.01.2016.

Case No.:43/8/81-ALC2/2015 Party Name:APAR Meet No/Date:17/81- Status:Deferred

INDUSTRIES LIMITED ALC2/2015
101.12.2015
HQ File RLA File Lic.No/Date:3410041393  Defer
:01/81/050/00187/AM 16/ :34/24/040/00119/AM 16/ 23.07.2015 Date:12.01.2016

Decision : NC observed that application on the subject AA of the company has not yet been
received. NC decided to request RA, Vadodara to forward two sets of application at the
earliest.

The case stands deferred to 12.01.2016.

‘Meet No/Date:17/81-

Case No.:10/14/81-A1.C2/2015 Party Name:TOSHIBA Status:Deferred

TRANSMISSION & 'ALC2/2015

DISTRIBUTION SYSTEMS  01.12.2015
HQ File RLA File % Lic.No/Date:0910062433 | Defer
:01/81/050/00275/AM16/ :09/24/040/00209/AM16/ 03.08.2015 Date:12.01.2016

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

Case No.:4/14/81-ALC2/2015  Party Name:JAY BHAWANI ~ Meet No/Date:17/81- Approved
METAL INDUSTRIES ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0310798011
:01/81/050/00269/AM16/ :03/94/040/00342/AM 16/ 07.08.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 12/127/2015-TSW/77 dated 01.12.2015 as under :

Taking clue from SIONs C-1184 & C-1185, quantity of import item may be allowed as
applied for i.e. 25500 Kgs. as 1.02 Kgs./Kg. content in export items.

RA may take suitable consequential action accordingly.

Meet No/Date:17/81-
ALC2/2015
01.12.2015

‘21 y@V
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HQ File e T 8  Lic.No/Date:0410160895  Defer
:01/81/050/00267/AM16/ :04/24/040/00115/AM16/ 10.08.2015 Date:12.01.2016

Decision : NC decided to send a letter to firm to submit the following information as per

comments of the DIPP representative:

Information in respect of S.No.1, 3, 4, 5 & 11 of Standard Deficiency Letter, Export Product
wise.

‘The case stands deferred to 12.01.2016.

Case No.:5/14/81-ALC2/2015  Party Name:BIL ENERGY Meet No/Date:17/81- Approved
SYSTEMS LIMITED ALC2/2015
01.12.2015
HQ File : RLA File Lic.No/Date:0310798305
:01/81/050/00270/AM 16/ :03/94/040/00376/AM 16/ 20.08.2015

'Dé‘ci‘si(;i’l Ndeecided to ratffy theu‘no‘rms o"f abo“ve AA as per written comments‘of MoS
vide U.O. No. 2(24)/2015-TW dated 20.11.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:8/14/81-ALC2/2015  Party Name:JAY BHAWANI  Meet No/Date:17/81- Approved
METAL INDUSTRIES ALC2/2015
01.12.2015
HQ File RLAFile Lic.No/Date:0310798356
:01/81/050/00273/AM16/ :03/94/040/00410/AM 16/ 21.08.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 12/127/2015-TSW/80 dated 01.12.2015 as under -

1. Taking clue from SIONs C-1184 & C-1185, quantity of import item may be
allowed as applied for i.e. 25500 Kgs. as 1.02 Kgs./Kg. content in export items.

RA may take suitable consequential action accordingly.

Case No.ﬁ4/l7/81-ALC2/2015 ,Pérty Name:INDUSTRIAL Meet No/Date:17/81- Status:Deferred
METAL POWDERS (INDIA)  ALC2/2015
PVTETD: 01.12.2015
HQ File RLA File Lic.No/Date:3110065614 Defer
:01/81/050/00327/AM 16/ :31/83/040/00081/AM16/ 28.08.2015 Date:12.01.2016

Deéision : NC observed that the case has been referred to MSME. NC decided to wait for
their comments.

The case stands deferred to 12.01.2016.
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Case No.:6/14/81-ALC2/2015  Party Name:GLAZIUM

Meet No/D'ate:kl 7/81-

‘S{;ltus:Deférred i

FACADES PRIVATE 'ALC2/2015
LIMITED 01.12.2015
HQ File RLA File Lic.No/Date:3110065618  Defer

:01/81/050/00271/AM16/ :31/83/040/00067/AM16/ 03.09.2015 Date:12.01.2016

Decision : NC observed that the Case has been referred to MSME. NC decided to wait for
their comments.

The case stands deferred to 12.01.2016.

Case No.:18/17/81-ALC2/2015 Party Name:JINDAL SAW LTD Meet No/Date:17/81- Status:Deferred

ALC2/2015

01.12.2015
HQ File RLA File Lic.No/Date:0510395537 Defer
:01/81/050/00341/AM16/ :05/23/040/00229/AM 16/ 04.09.2015 Date:12.01.2016

Decision : NC observed that application on the subject AA of the company has not yet been
received. NC decided to request CLA Delhi to forward two sets of application at the earliest.

The case stands deferred to 12.01.2016.

Case No.:7/17/81-ALC2/2015  Party Name:PESHWA Status:Deferred

Meet No/Date:17/81-

ENGINEERING & WIRE ALC2/2015

COMPANY 01.12.2015
HQ File RLA File Lic.No/Date:5210041627 Defer
-01/81/050/00330/AM16/ :52/24/040/00043/AM 16/ 07.09.2015 Date:12.01.2016 |

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No. 12/127/2015-TSW/84 dated 01.12.2015:-

1. Information in respect of SI. No. 4, 5 & 11 of Standard Deficiency Format.
2. Use of Paper Tube (import item at SI. No. 2) in export product.

The case stands deferred to 12.01.2016.

Case No.:6/17/81-ALC2/2015  Party Name:ZTT INDIA Meet No/Date:17/81- Status:Deferred

PRIVATE LIMITED ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0410161005 Defer
:01/81/050/00329/AM 16/ :04/24/040/00134/AM16/ 10.09.2015 Date:12.01.2016

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

Case No.:13/17/81-ALC2/2015 Party Name:KEI INDUSTRIES Meet No/Date:17/81-
LIMITED ALC2/2015

Status:Deferred
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01.12.2015
HQ File RLA File Lic.No/Date:0510395590 Defer
:01/81/050/00336/AM16/ :05/23/040/00233/AM 16/ 11.09.2015 Date:12.01.2016

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No. 12/127/2015-TSW/86 dated 01.12.2015:-

1. Net weight of each Cable

2. Material balancing viz. net content of each imported and indigenous input,
for each cable.

3. Tabular statement giving total requirement of each raw material, export
product wise.

4. Wastage claimed on each import item.

The case stands deferred to 12.01.2016.

Case No.:19/17/81-ALC2/2015 Party Name:KUMAR ‘Meet No/Date:17/81- Approved
‘ [ENGINEERING WORKS ALC2/2015

101.12.2015
HQ File e RLA File N ~ Lic.No/Date:0510395594
:01/81/050/00342/AM16/ :05/23/040/00248/AM16/ 14.09.2015

Decision : NC decided to ratify the norms of above AA on repeat basis as per written
comments of DIPP vide U.O. No. 12/127/2015-TSW/87 dated 01.12.2015 as under :

87

1. Words “containing 188100 Kgs of Stainless Steel” may be suffixed with the
description of export product.

2. Words “of relevant thickness and grade” may be suffixed with the description of
import item and its quantity may be allowed as 206910 Kgs. as 1.10 Kgs./Kg. content
in the export products.

RA may take suitable consequential action accordingly.
Case No.:5/17/81-ALC2/2015  Party Name:MANDEEP ~ Meet No/Date:17/81- Status:Deferred
CABLE PVT.LTD. ALC2/2015
01.12.2015
| |HQFile RLA File Lic.No/Date:0510395660 Defer
88 1:01/81/050/00328/AM 16/ 1:05/24/040/00270/AM 16/ 17.09.2015 Date:12.01.2016
Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their
comments.
The case stands deferred to 12.01.2016.
Case No.:14/17/81-ALC2/2015 Party Name:COSMO Meet No/Date:17/81- Status:Deferred
89 FERRITES LTD., ALC2/2015
01.12:2015
24
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HQ File RLA File Lic.No/Date:2210015312  Defer
:01/81/050/00337/AM16/ :22/24/040/00039/AM 16/ 17.09.2015 Date:12.01.2016

Decision : NC observed that the case has been referred to MSME. NC decided to wait for
their comments.

The case stands deferred to 12.01.2016.

Case No.:3/17/81-ALC2/2015  Party Name:KOTSONS P.LTD Meet No/Date:17/81-  Status:Deferred
ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0610038228  Defer
:01/81/050/00326/AM 16/ :06/24/040/00024/AM16/ 22.09.2015 Date:12.01.2016

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

Case No.:10/17/81-ALC2/2015 Party Name:TOSHIBA Meet No/Date:17/81- Status:Deferred
TRANSMISSION & ALC2/2015
DISTRIBUTION SYSTEMS 01.12.2015
HQ File RLA File Lic.No/Date:0910062658  Defer
:01/81/050/00333/AM 16/ :09/24/040/00381/AM 16/ 24.09.2015 Date:12.01.2016

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

Case No.:17/17/81-ALC2/2015  Party Name:CASABLANCA Meet No/Date:17/81- Approved
INDUSTRIES PRIVATE ALC2/2015
LIMITED 01.12.2015
HQ File RLA File Lic.No/Date:0510395742
:01/81/050/00340/AM16/ :05/23/040/00256/AM 16/ 24.09.2015

Decision : NC decided to ratify the norms of above AA on repeat basis as per written
comments of DIPP vide U.O. No. 12/127/2015-TSW/92 dated 01.12.2015 as under :

1. Quantity of import item at SI. No. 1 may be allowed as 410 MT as 1.05
Kgs./Kg. content in the export product.

2. Quantities of import items from SI. Nos. 2 to 5 may be allowed within 5 % of
FOB value of exports taking clue from SION C-2052.

RA may take suitable consequential action accordingly.

Case No.:9/17/81-ALC2/2015  Party Name:B.C. POWER Meet No/Date:17/81-  Approved
CONTROLS LIMITED ALC2/2015
01.12.2015
25
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[HQ File RLA File Lic.No/Date:0510395746
:01/81/050/00332/AM 16/ :05/23/040/00236/AM 16/ 28.09.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 12/127/2015-TSW/93 dated 01.12.2015 as under :

1 Quantities of import items at SI. No. 1 to 8 may be allowed as applied for i.e.
2589.44 Kgs., 1479.3 Kgs., 1332.6 Kgs., 7396.4 Kgs., 11834.4 Kgs., 13868.4
Kgs., 19415.7 Kgs. & 18491.2 Kgs., respectively, as per Engineering Table
No. 5.

2 Quantities of import items at Sl. No. 9 to 12 may be allowed as applied for i.c.
15532.56 Kgs. & 17566.6 Kgs., 22303.85. & 27736.8 Kgs.. respectively,
taking clue from Engineering Table No. 5.

3 Quantity of import item at SI. No. 13 may be allowed as 2040 Kgs. as per Table
-

4 Quantities of import items at SI. No. 14 to 19 may be allowed as applied for i.c.
3468 Kgs., 1849 Kgs., 2776.5 Kgs., 13869 Kgs., 22189.5 Kgs., & 11557 Kgs.
respectively, as per Engineering Table No. 5.

RA may take suitable consequential action accordingly.

Case No.:15/17/81-ALC2/2015 Party Name:THERMO Meet No/Date:17/81- Status:Deferred
CABLES LIMITED ALC2/2015
01.12.2015
HQ File RLA File " Lic.No/Date:0910062668  Defer
:01/81/050/00338/AM 16/ :09/24/040/00252/AM 16/ 28.09.2015 Date:12.01.2016

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No. 12/127/2015-TSW/94 dated 01.12.2015:-
94
1. Detailed calculations for the requirement of each raw material, export product
wise supported by the Cross sectional diagram of the cable/Buyers data sheet.
2. Net weight per KM of each Cable
3. Material balancing viz. net content of each imported and indigenous input,
export product wise, per KM of export product.

The case stands deferred to 12.01.2016.

Case No.:16/17/81-ALC2/2015 Party Name:ITP Meet No/Date:17/81- Status:Deferred
ELECTRONICS PRIVATE ALC2/2015
LTD 01.12.2015
HQ File RLAFile ' Lic.No/Date:0510395759  Defer
:01/81/050/00339/AM16/ :05/23/040/00280/AM 16/ 29.09.2015 Date:12.01.2016
95

,Decision : NC decided to send a letter to firm to submit the following' information as pér
comments of the representative of DIPP:-

Information in respect of S.No. 4, 5 & 11 of Standard Deficiency Letter.

7/’
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The case stands deferred to 12.01.2016. :

Case No.:8/17/81-ALC2/2015 Party Name:HORIZON Meet No/Date:17/81- Status:Deferred |
EXPORTS ALC2/2015
01.12.2015
HQ File RLA File Lic.No/Date:0610038233  Defer
:01/81/050/00331/AM16/ :06/24/040/00018/AM 16/ 08.10.2015 Date:12.01.2016

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No. 12/127/2015-TSW/96 dated 01.12.2015:-
o 1. Information in respect of SI. No. 5 & 11 of Standard Deficiency Format, export |
product wise.
2. Use of 0.18 mm thick G. I. coil (import item at SI. No. 1) for the manufacture
of G.I. Pipe of 20 mm & 25 mm thick (export item at Sl. No.1).
Use of 0.20 mm thick G. I. coil (import item at Sl. No. 2) for the manufacture
of G.I Pipe of 20 mm & 25 mm thick (export item at SI. No.2).

(98]

The case stands deferred to 12.01.2016.

Case No.:11/17/81-ALC2/2015  Party Name:VARDHAMAN Meet No/Date:17/81- Approved
STAMPINGS PVT LTD ALC2/2015
01.12.2015
HQ File ~ RLA File : Lic.No/Date:0810136247
97 :01/81/050/00334/AM16/ :08/24/040/00230/AM16/ 09.10.2015

Decision : NC decided to ratify the norms of above AA as per written comments of MoS
vide U.O. No. 2(17)/2015-TW dated 30.11.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:1/17/81-ALC2/2015  Party Name:JST STESALIT Meet No/Date:17/81- Status:Deferred
TRANSFORMERS PVT.LTD., ALC2/2015
01.12.2015
HQ File RLA File : Lic.No/Date:2210015342  Defer
:01/81/050/00324/AM 16/ :22/24/040/00052/AM16/ 02.11.2015 Date:12.01.2016

%8 Decision : NC observed that application on the subject AA of the company has not yet been |
received. NC decided to request RA, Chandigarh to forward two sets of application at the
earliest. '

The case stands deferred to 12.01.2016.

Case No.:2/17/81-ALC2/2015 Party Name:APAR Meet No/Date:17/81- Status:Deferred
INDUSTRIES LIMITED ALC2/2015
99 01.12.2015
HQ File RLA File Lic.No/Date:3410041678 Defer
:01/81/050/00325/AM 16/ :34/24/040/00211/AM 16/ 10.11.2015 Date:12.01.2016
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Decision : NC observed that abpliéatidn on the Sﬁbjéct AA of the company has not yet been
received. NC decided to request RA, Vadodara to forward two sets of application at the
earliest.

The case stands deferred to 12.01.2016.

Offline Agenda Meeting No. 17/81 dated 01.12.2015

SI. No. 344
Case No. AR
Meeting No. 17/81

M/s Savera Auto Comps (P) Ltd.
F. No. 01/80/050/00042/AM 12/DES-II

Dated:- 01.12.2015 RA file no.
Subject Fixation of ad-hoc norms in respect of Advance License No. 03 10622965 dated
23.03.2011.

Decision : NC noted that C&PC Deficiency letter was issued to the firm on 06.11.2015. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite

reply.

The case stands deferred to 12.01.2016.

SI. No. 345
[ CASENO. C-1
Meeting No. 17/81
Dated:- 01.12.2015

Subject:

M/s. Carclo Technical Plastics (P) Ltd.

F.No.01/81/162/0043/AM’14/DES-II

RA file no.

Request of M/s. Carclo Technical Plastics (P) Ltd. Bangalore (100%EOU)

forwarded by Development Commissioner SCEZ Bangalore for fixation of
scrap/wastage norms.

Decision : NC observed that the reply of the firm has been referred to C&PC for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

SI. No. 346

Case No. AR
Meeting No. 17/81
Dated:- 01.12.2015
Subject

M/s. Shubhlaxmi Metals and Tubes Private Limited
F.No. 01/81/162/047/AM16
RA File No. 03/95/040/00834/AM1 1

Fixation of norms in respect of Advance Authorization No. 0310616009
dated 15.02.2011 of

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 12/127/2015-TSW/346-A/R dated 01.12.2015 as under -

For redemption purpose, Advance Authorisation may be ratified as under on repeat basis as
per their A.A. No. 0310527168 dated 06.07.2009 ratified in NC meeting No. 47/81 dated
07.02.2012, as requested by the firm:
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1. Following may be suffixed with the description of export product:
“ 0D 19.05 mm x1.65 mm-Qty 1.76 MT,
OD 19.05 mm x 2.1 mm — Qty 0.42 MT,
OD 14 mm x 1.24 mm — Qty 0.65 MT,
OD 21.3 mm x 3.20 mm — Qty 0.819 MT,
OD 12.7 mm x 2.11 mm - Qty 0.61 MT,

OD 25 mm x2 mm-— Qty 5.175 MT,
OD 25.4 mm x 2.11 mm — Qty 0.96 MT,
OD 30 mm x 2 mm — Qty 1.17 MT,

0D 26.90 mm x 2.6 mm — Qty 0.928 MT&
OD 26.90 mm x 3.2 mm - Qty 1.128 MT”

2. Total net weight of export product may be modified as 13.62 MT.

X Description and quantity of import item may be modified as under:
“Seamless Stainless Steel Tubes/Pipes (Hot Finished) Grade 321
Size OD 25 mm x 2 mm— Qty 4.488 MT,
Size OD 21.3 mm x 3.2 mm - Qty 0.750 MT,
Size OD 26.9 mm & above — Qty 7.546 MT&
Size OD 33.7 mm & above — Qty 3.968 MT”

4. Total quantity of import items may be allowed as 16.752 MT as  1.23 Kgs./Kg.
content in export items after taking clue from SION C-831.

RA may take suitable consequential action accordingly.

SI. No. 347
Case No. AR- M/s. McCom Industries (India) Private Limited
Meeting No. 17/81 File No. 01/81/50/00447/AM14/DES.II

Dated:- 01.12.2015 RA File No. 03/95/040/00616/AM 14

Request for ratification of norms in respect of Advance Authorization No.
0310756576 dated 01.11.2013.

Decision : NC observed that the case has been referred to MSME. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

SI. No. 348

Case No. AR- M/s. Larsen & Toubro Limited

Meeting No. 17/81 File No. 01/81/50/0009/AM12/DES.II

Dated:- 01.12.2015 RA File No. 03/95/040/00721/AM11

Subject: Request for modification of fixed norms in respect of Advance Authorization
No. 0310613547 dated 01.02.2011.

Decision : NC observed that the case has been referred to DoT. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.
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SI. No. 349

Case No. AR- M/s. Larsen & Toubro Limited

Meeting No. 17/81 File No. 01/81/50/215/AM10/DES.II

Dated:- 01.12.2015 RA File No. 03/95/040/00944/AM09

Subject: Request for modification of fixed norms in respect of Advance Authorization

No. 0310516404 dated 21.04.2009.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

SI. No. 350

Case No. AR-

M/s. Narayan Powertech Pvt. Limited

Meeting No. 17/81

File No. 01/81/050/971/AMO07/DES.II

Dated:- 01.12.2015

RA File No. 34/24/040/00179/AMO07

Subject:

Modification of fixed norms in respect of Advance Authorization No.
3410017503 dated 28.11.2006

Decision : NC noted that DHI Deficiency letter was issued to the firm on 13.11.2015. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite

reply.

The case stands deferred to 12.01.2016.

SI. No. 351

Case No. AR-

M/s. Leitwind Shriram Manufacturing Limited

Meeting No. 17/81

File No. 01/81/50/227/AM14/DES.II

Dated:- 01.12.2015

RA File No. 04/24/040/00069/AM 14

Subject: Ratification of norms in respect of Advance Authorization No. 0410147963

dated 15.07.2013

Decision : NC noted that DHI Deficiency letter was issued to the firm on 13.11.2015. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 12.01.2016.

SI. No. 352

Case No. AR- M/s. Techfab (India) Industries Limited

Meeting No. 17/81 File No. 01/81/050/00054/AM14/DES.II

Dated:- 01.12.2015 RA File No. 03/95/040/00851/AM13

Subject: Modification of fixed norms in respect of Advance Authorization No.

0310727698 dated 11.03.2013.

Decision : NC decided to maintain Status Quo on the norms of above AA as per, written |
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comments of MSME vide email dated 03.11.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Sl. No. 353

Case No. AR-

M/s. Sterlite Technologies Limited

Meeting No. 17/81

File No. 01/81/50/215/AM13/DES.II

Dated:- 01.12.2015

RA File No. 03/95/040/00243/AM13

Subject:

Modification of fixed norms in respect of Advance Authorization No.
0310701351 dated 9.7.2012.

Decision : NC observed that the reply of the firm has been referred to DIPP for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 12.01.2016.

SI. No. 354

Case No. AR-

M/s. Alstom Projects India Limited

Meeting No. 17/81

File No. 01/81/050/0006/AM13/DES.II

Dated:- 01.12.2015

RA File No. 34/24/040/00264/AM12

Subject:

Fixation of norms fixed in respect of Advance Authorization No. 3410033396
dated 05.03.2012.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

SI. No. 355

Case No. AR-

M/s. Alstom Projects India Limited

Meeting No. 17/81

File No. 01/81/050/00460/AM12/DES.II

Dated:- 01.12.2015

RA File No. 03/94/040/00910/AM12

Subject:

Modification of norms fixed in respect of Advance Authorization No.
0310677472 dated 18.01.2012.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

SI. No. 356

Case No. AR-

M/s. Alstom Projects India Limited

Meeting No. 17/81

File No. 01/81/050/00195/AM13/DES.II

Dated:- 01.12.2015

RA File No. 34/24/040/00053/AM13

Subject:

Modification of norms fixed in respect of Advance Authorization No.
3410034345 dated 13.06.2012.
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Decision : NC noted that DHI Deficiency letter was issued to the firm on 13.11.2015. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite

reply.

The case stands deferred to 12.01.2016.

SI. No. 357

Case No. AR-

M/s. Electro Copper & Alloys Mfg. Co.

Meeting No. 17/81

File No. 01/81/50/288/AM12

Dated:- 01.12.2015

RA File No.02/24/040/00081/AM12

Subject:

Ratification of norms in respect of Advance Authorization No. 0210163840

dated 12.08.2011

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

SI. No. 358

Case No. AR- M/s. Gamesa Wind Turbines Pvt. Ltd.

Meeting No. 17/81 File No. 01/81/050/488/AM12

Dated:- 01.12.2015 RA File No.04/24/040/00207/AM12

Subject: Re-fixation of ratified of norms in respect of Advance Authorization No.

0410129115 dated 11.10.2011

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of C&PC vide O.M.No.46011/41/2012-PC.II  dated 29.10.2015 (copy
enclosed).

The case stands deferred to 12.01.2016.

SI. No. 359

Case No. AR- M/s. TTP Technologies Pvt. Ltd.

Meeting No. 17/81 File No. 01/81/050/183/AM1 1

Dated:- 01.12.2015 RA File No.07/24/040/00121/AM11

Subject: Re-fixation of ratified norms in respect of Advance Authorization No.

0710072965 dated 15.07.2010

Decision :NC observed that the norms fixed on the subject AA has been derived from SION C-
274. Based on DHI’s comments vide U.O. No. 3(97)/2008/TSW(B)/384 dated 20.11.2015 (copy
enclosed), NC decided to maintain Status Quo on this case.

RA may take suitable consequential action accordingly.

SI. No. 360

Case No. AR- M/s. Toshiba JSW Power Systems Private Limited

Meeting No. 17/81 File No. 01/81/050/060/AM 14
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Dated:- 01.12.2015 RA File No.04/24/040/00014/AM 14

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 0410145237 dated 17.04.2013.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

SI. No. 361

Case No. AR- M/s. Apar Industries Limited

Meeting No. 17/81 File No. 01/81/050/0465/AM 14

Dated:- 01.12.2015 RA File No.34/24/040/00217/AM 14

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 3410038798 dated 23.12.2013.

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No. 12/127/2015-TSW/361-A/R dated 01.12.2015:-

1. Form in which import item at SI. No. | actually imported.
2. Documentary evidence to the effect that the import of item was made prior to

ratification of Advance Authorization.

The case stands deferred to 12.01.2016.

SI. No. 362

Case No. AR- M/s. Polycab Wires Private Limited

Meeting No. 17/81 File No. 01/81/162/123/AM16/

Dated:- 01.12.2015 RA File No.03/95/039/0005/AM 11

Subject: Fixation of norms in respect of Advance Authorization No. 0310599686 dated
01.11.2010.

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No. 12/127/2015-TSW/362 dated 01.12.2015:-

1. List of export items actually exported under the Annual Advance Authorization
giving specifications of each cable including size of conductors in cables, conductor
/insulation/armouring/sheathing materials etc. and voltage rating.

2. Quantities of cables in Kms and weight thereof, conductor size wise.

3. List of import items with quantities thereof.

The case stands deferred to 12.01.2016.

Sl. No. 363
Case No. AR- M/s. Videocon Industries Limited
Meeting No. 17/81 File No. 01/81/050/01105/AMO5 .
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Dated:- 01.12.2015 RA File No.03/95/040/02543/AMO0S5

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 0310317193dated 16.02.2005.

Decision : NC decided to modify the norms of above AA as per written comments of DIPP
vide U.O. No. 12/127/2015-TSW/363-A/R dated 01.12.2015 as under :

For the purpose of redemption, norms may be modified as under:
1. Import item at SI. No. 9 (Copper coil) may be allowed on net to net basis as claimed by
the firm taking clue from SION C-1995.

2. Import item at SI. No. 13 (EPS) may be allowed as per packing policy.
3. Rest of the import items may be allowed as per SION at SI. No. C-1995.

RA may take suitable consequential action accordingly.

SI. No. 364

Case No. AR- M/s. KEI Industries Limited

Meeting No. 17/81 File No. 01/81/50/288/AM15

Dated:- 01.12.2015 RA File No. 05/23/040/000143/AM15

Subject: Fixation of norms in respect of Advance Authorization No. 0510389637 dated
11.07.2014.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 12/127/2015-TSW/364-A/R dated 01.12.2015 as under :

I Net weights and voltage rating of export products may be specified as per list of export
products submitted by the firm vide their letter dated 02.05.2015(Copy enclosed).

2. Words *“ Lead Sheathed” may be suffixed with the description of export items at SI.
No. 50, 54 to 58, 60, 61, 63 to 65, 69 to 73, 83 to 85 & 88 to 95.

3. Quantities of import item at SI. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at SI. No. 1 to 12, 14 to 17, 24 to 33, 43 to 48, 50,80,
81,98, as per Engineering Table 5.

b) For Export products mentioned at SI. No. 13, 51 to 58, 66 to 79, 86 to 89, 94, 95 as
1.01 Kgs./kg content in the Export products.

¢) For Export products mentioned at SI. No. 18, 23, 35,40,42, 59, 61 to 63, 65,82 to 85, 90
t0 93,96, 97, 106, 107 as per Engineering Table 4.

d) For Export products mentioned at SI. No. 19, 20 , 21 & 22 as 184.9 Kgs./Km,
277.6 Kgs./Km, 462.3 Kgs./Km & 739.6 Kgs./Km, respectively taking clue from
Engineering Table 5.

e) For Export products mentioned at SI. No. 34, 36, 37, 38,39 & 49 as 3513.3 Kgs./Km,
184.9 Kgs./Km, 277.6 Kgs./Km, 739.6 Kgs/Km & 1155.7 Kgs/Km &
8875.8 Kgs./Km, respectively taking clue from Engineering Table 5.

f) For Export products mentioned at Sl. No. 41, 60, 64 as 184.9 Kgs./Km, 462.3
Kgs./Km, 462.3 Kgs./Km, respectively taking clue from Engineering Table 4. /)
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9. Quantities of import item at SI. No 2 viz. XLPE Compound may be allowed as

10.

11.

1.05 Kgs./kg content in the export products at SI. No. 39, 46 to 75, 80 to 89 & 99 to
108.

Description of import item at SI. No. 3 may be amended to “PVC Compound” and its
quantities may be allowed as  1.05 Kgs./kg content in the export products at Sl. No. |
to51 & 76to 108.

Quantities of import item at Sl. No. 4 i.e. Galvanised Steel Wire/G.I. Wire may be
allowed as 1.01 kgs/kg content in the Export products at SI. No. 23 to 46, 49 to 78, 81
to 97 & 99 to 108 as claimed by the firm.

. Quantity of import item at SI. No. 5 i.e. Copper Tape/Copper Foil (Electrolytic High

Conductivity Grade) may be allowed as 1.01 Kgs./kg content in the export product at
SI. No. 50.

. Quantities of import item at SI. No 6 viz. Aluminium Wire Rod (Electrolytic grade

)may be allowed as under:

For Export product mentioned at SI. No. 80 as 1.01 Kgs./kg content in the Export
product.

For Export products mentioned at SI. No. 99 to 105 & 108 as per Engineering Table 5.

. Word “ Relevant” may be prefixed with the description of import item at SI. No. 7 and

its quantity may be allowed as 1.01 Kgs./kg content in the export products at Sl. No. 50,
54 to 58, 60, 61, 63 to 65, 69 to 73, 83 to 85 & 88 to 95.

. Quantities of import item at SI. No. 8 viz. Glass Mica Tape may be allowed as

1.02 Kgs./kg content in the export products at SI. No. 51 to 61 & 82 to 89.
15. Quantities of import item at SI. No. 9 viz. LSZH may be allowed as  1.05 Kgs./kg
content in the export products at Sl. No. 52 to 75.

RA may take suitable consequential action accordingly.

SI. No. 365

Case No. AR-

M/s. Steam Turbine Engineering (India) Private Limited

Meeting No. 17/81

File No. 01/81/50/400/AM14

Dated:- 01.12.2015

RA File No. 08/24/040/000354/AM 14

Subject:

Fixation of norms in respect of Advance Authorization No. 0810126918 dated
06.12.2013.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.0. No. 12/127/2015-TSW/365-A/R dated 01.12.2015 as under :

1. Words “ Unbalanced Steeam Blanks” given in the description of export items at SI.
No. 1,2 & 3 may be corrected as “Unbalanced Stem Blanks”
2. Word “Relevant” may be prefixed with the description of import items from S1. No

| to 6.

3. Quantities of import items from SI. No. 1,2 & 3 may be allowed as 419.2 Kgs.,
529.3 Kgs. & 317.6 Kgs. respectively as 1.10 Kgs./Kg. content in export items at
SI. No. 1, 2 & 3 respectively after taking clue from SION C-689.

4. Quantities of import items from SI. No. 4,5 & 6 may be allowed as 145.07 Kgs.,
485.25 Kgs. & 11.12 Kgs. respectively as 1.65 Kgs./Kg. content in export items
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at SI. No. 4, 5 & 6 respectively after taking clue from SION C-388

RA may take suitable consequential action accordingly.

SI. No. 366

Case No. AR-

M/s. Minox Metal Private Limited

Meeting No. 17/81

File No. 01/81/50/00011/AM11

Dated:- 01.12.2015

RA File No. 07/24/040/00008/AM1 1

Subject:

Modification/Amendment of ratified norms in respect of Advance
Authorization No. 0710070925 dated13.04.2010.

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of MoS vide U.O. No. 02(22)/2015-TD dated 16.11.2015 (copy enclosed).

The case stands deferred to 12.01.2016.

SI. No. 367

Case No. AR-

M/s. Minox Metal Private Limited

Meeting No. 17/81

File No. 01/81/50/00432/AM10

Dated:- 01.12.2015

RA File No. 07/24/040/00391/AM10

Subject:

Modification/Amendment of ratified norms in respect of Advance
Authorization No. 0710069470 dated 19.01.2010.

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of MoS vide U.O. No. 02(22)/2015-TD dated 16.11.2015 (copy enclosed).

The case stands deferred to 12.01.2016.

SI. No. 368

Case No. AR-

M/s. Finolex Cables Limited

Meeting No. 17/81

File No. 01/81/162/00515/AM13/

Dated:- 01.12.2015

RA File No. 31/80/040/00104/AM02

Subject:

Modification/Amendment  of ratified norms in respect of Advance
Authorization No. 3110004038 dated 11.06.2001.

Decision : NC observed that the case has been referred to DoT. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

SI. No. 369

Case No. AR-

M/s. Leitwind Shriram Manufacturing Limited

Meeting No. 17/81

File No. 01/81/050/00173/AM11/

Dated:- 01.12.2015

RA File No. 04/24/040/00107/AM1 1
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Subject:

Modification/Amendment of ratified norms in
Authorization No. 0410116762 dated 30.08.2010.

respect of Advance

Decision : NC decided to maintain Status Quo on the subject AA as per written comments of
DHI vide U.O. No. 3(37)/2010-TSW(B)/382 dated 20.11.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

SI. No. 370

Case No. AR-

M/s. Asiatic Electrical & Switchgear Private Limited

Meeting No. 17/81

File No. 01/81/50/164/AM09/

Dated:- 01.12.2015

RA File No. 05/24/040/00183/AM09

Subject:

Modification/Amendment of ratified norms in
Authorization No. 0510308162 dated 16.11.2011.

respect of Advance

Decision : NC decided to ratify the norms of above AA as per written comments of MSME
vide U.O. No. 30(164)/15-ME dated 02.11.2015 (copy enclosed). '

RA may take suitable consequential action accordingly.

SI. No. 371

Case No. AR-

M/s. Asiatic Electrical & Switchgear Private Limited

Meeting No. 17/81

File No. 01/81/50/271/AM10/

Dated:- 01.12.2015

RA File No. 05/23/040/00058/AM10

Subject:

Modification/Amendment of ratified norms in of Advance

Authorization No. 0510251101 dated 16.10.2009.

respect

Decision : NC observed that the case has been referred to DHI.

comments.

NC decided to wait for their

The case stands deferred to 12.01.2016.

Sl. No. 372

Case No. AR-

M/s. Gravita India Limited

Meeting No. 17/81

File No. 01/81/050/00313/AM15/

Dated:- 01.12.2015

RA File No. 13/24/040/00014/AM15/

Subject:

Fixation of norms in respect of Advance Authorization No. 1310047400 dated
17.06.2014.

Decision : NC observed that the case has been referred to MSME. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

SI. No. 373

Case No. AR-

M/s. NSIL Exports Limited

Meeting No. 17/81

File No. 01/81/050/00310/AM15/

Dated:- 01.12.2015

RA File No. 11/24/040/00002/AM15/
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Subject:

Fixation of norms in respect of Advance Authorization No. 1110028050 dated
15.07.2014.

Decision : NC observed that the case has been referred to MoS. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

SI. No. 374

Case No. AR-

M/s. Manaksia Limited (Formerly Hindusthan Seals Limited)

Meeting No. 17/81

File No. 01/81/050/00418/AM15/

Dated:- 01.12.2015

RA File No. 02/24/040/00123/AM15/

Subject:

Fixation of norms in respect of Advance Authorization No. 0210204981 dated

15.09.2014.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

SI. No. 375

Case No. AR- M/s. Plazma Technologies Private Limited

Meeting No. 17/81 File No. 01/81/050/00478/AM15/

Dated:- 01.12.2015 RA File No. 31/83/040/00147/AM15/

Subject: Fixation of norms in respect of Advance Authorization No. 3110064966 dated

10.10.2014.

Decision : NC decided to ratify the norms of above AA as per written comments of DeitY vide
U.O. No. 17(42)/2014-IPHW dated 16.10.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

SI. No. 376

Case No. AR- M/s. Sumi Motherson Innovative Engineering Limited

Meeting No. 17/81 File No. 01/81/050/00376/AM11/

Dated:- 01.12.2015 RA File No. 05/24/040/00460/AM 10/

Subject: Fixation of norms in respect of Advance Authorization No. 0510258719 dated

17.02.2010.

Decision : NC observed that the case has been referred to C&PC. NC decided to wait for their
comments.

The case stands deferred to 12.01.2016.

SI. No. 377

Case No. AR- M/s. Guru Rajendra Metalloys India Private Limited

Meeting No. 17/81 File No. 01/81/050/00094/AM15/

Dated:- 01.12.2015 RA File No. 08/24/040/00519/AM 14/
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Subject:

Modification/amendment of ratified norms in respect of Advance Authorization
No. 0810129043 dated 20.02.2014.

Decision : NC decided to maintain Status Quo on the above AA as per written comments of
MSME vide email dated 01.12.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

SI. No. 378

Case No. AR-

M/s. MPP Technologies Private Limited

Meeting No. 17/81

File No. 01/81/050/00464/AM11/

Dated:- 01.12.2015

RA File No. 07/24/040/00268/AM11/

Subject:

Modification/amendment of ratified norms in respect of Advance Authorization
No. 0710074776 dated 12.10.2010.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

SI. No. 379

Case No. AR-

M/s. Mayfair International

Meeting No. 17/81

File No. 01/81/050/00558/AM15/

Dated:- 01.12.2015

RA File No. 03/95/040/00780/AM 15/

Subject:

Modification/amendment of ratified norms in respect of Advance Authorization
No. 0310792255 dated 22.12.2014.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

SI. No. 380

Case No. AR-

M/s. Kiran Udyog

Meeting No. 17/81

File No. 01/81/050/00451/AM14/

Dated:- 01.12.2015

RA File No. 09/24/040/00321/AM 14/

Subject:

Fixation of norms in respect of Advance Authorization No. 0910057813 dated
04.10.2013.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

SI. No. 381

Case No. AR-

M/s. Phoenix Foils Private Limited

Meeting No. 17/81

File No. 01/81/050/00559/AM15/

RA File No. 03/95/040/00554/AM15/ e

Dated:- 01.12.2015
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Subject:

Modification/amendment of ratified norms in respect of Advance Authorization
No. 0310792002 dated 15.12.2014.

Decision : NC observed that the case has been referred to MoS. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

SI. No. 382

Case No. AR-

M/s. Shree-Ji Powerlines

Meeting No. 17/81

File No. 01/81/050/00429/AM14/

Dated:- 01.12.2015

RA File No. 03/95/040/00420/AM 14/

Subject:

Fixation of norms in respect of Advance Authorization No. 0310746451 dated
22.08.2013.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

SI. No. 383

Case No. AR-

M/s. Bharat Heavy Electricals Limited

Meeting No. 17/81

File No. 01/81/050/00640/AM15/

Dated:- 01.12.2015

RA File No. 07/24/040/00268/AM 15/

Subject:

Fixation of norms in respect of Advance Authorization No. 0710107135 dated
05.12.2014.

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their

comments.

The case stands deferred to 12.01.2016.

SI. No. 384

Case No. AR-

M/s. Phoenix Foils Private Limited

Meeting No. 17/81

File No. 01/81/050/00242/AM11/

Dated:- 01.12.2015

RA File No. 03/95/040/00438/AM11/

Subject:

Modification/amendment of ratified norms in respect of Advance Authorization
No. 0310593594 dated 23.09.2010.

Decision : NC decided to ratify the norms of above AA as per written comments of MoS vide
U.O. No. 2(8)/2014-TW-Vol.Il dated 31.08.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Date:15.12.2015
Place:New Delhi

Pradyu'ﬁéhZ/)

Foreign Trade Development Officer
ATg1 WIS /PRADYUMNA SAHU
fa2w =ara
Foreign Trade Development Officer

grare eI ARy
40 Directorate General of Forelgn Trade
oy /Deptt. of Commerce

eV NaA,
Udyog Bhawlnmw pesci ] 1]
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Government of India
Ministry of Communications and Information Technology
Department of Electronics and Information Technology
Electronics Niketan, 6, CGO Complex
New Delhi-110003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1) in respect of Advance Licence
No. 0510357436 dated 18.6.2013 for export of “ Power Distribution etc.”

Reference is invited to DGFT U.O. No. 01/81/50/160/AM14/DES-11/320 dated 10.10.2013
seeking comments of this Department on the above mentioned application of M/s. Precision
Electronics Ltd. New Delhi “for export of “ Power Distribution etc”.

2. The FOB value of exportis Rs. 2,016,059.00 (US$ 37,094.00) and CIF value of Import is
Rs 497,860.88 (USS 9,002.91)

3. The application has been examined in the Department of Electronics and Information
Technology and the Department recom mends the ratification of norms of advance licence as
per enclosed Annexure ‘A’. The party has indicated that they have physically exported all the
materials against the Advance Authorization and they will not import any raw material

further against this Advance Authorization (copy enclosed); Anws, commenks hewve
ask bSeen 3'\\:1:\ -k-w ofvwee \'nn\?a-n\- emd .
(As angia)
Director

Shri Pradyumna Sahu, FTDO, DGFT, Udyog Bhavan, New Delhi
DIT U.O. No. 27(42)/2013—|PHW dated 28.10.2015

Q

g “IPRADYUMNA SAHU

Foreign Trade Dovolor_vment Officer

mw"«‘;‘“&a"m}‘&"é«um Yrade
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Udyog Bhawan, New Loint
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Annexure’A’

Sl. No.

Import item Name

uom

Qty in
DGFT Lic.

Wastage
allowed
(%)

Total qty
allowed

332320 Cable 3x8# UL-SOOW
90C 600 V 33230/16063

Meters

362.67

1.61

335

M27500-24SB2T23 M27500-
24SB2T23

Meters

1033.56

657.72

39300 SOOW CABLE 90 C
600 V 5X2# 39300

Meters

23.10

22.05

M27500-18SB2T23 TS
WHITE/BLACK 18 AWG
SHIELD M27500-18SBT23

Meters

136.62

86.94

14

55A0111-24-9 WHITE
UNSHIELDED WIRE 24 AWG
55A0111-24-9

Meters

594.00

396

18

55A1121-20-0/9-9 TS SHIELD
WHITE/ BLACK 20 AWG
55A1121-20-0/9-9

Meters

48.84

33

19

55A1121-22-0/9-9 22 AWG
SHILDED TWISTED PAIR
55A1121-22-0/9-9 OR
M27500-22-

Meters

293.04

186.48

28

55A1131-22-2/4/6-9 TWISTED
TRIPLE BL/R/Y SH22 AWG
55A1131-22-2/4/6-9 OR
M27500-22SB3T23

Meters

30.36

19.32

30

M27500-24SB23 CABLE 3X24
AWG AWG SHD WHITE
JACKET M27500-24SB3T23

Meters

47.52

30.24

K|

M27500-24SB23 CABLE 5X24
AWG AWG SHD WHITE
JACKET M27500-24SB3T23

Meters

30.36

19.32

Directo

g /PRADYUMNA SAHU

153 2 1 bl B D
Udveg Shawan,

faan =ara Fwrd
Foreign Trade Dovclor.emenf Officer

N S Goneral of Foralgn Tvade
2/ Deptt. of Commerce

w L 3ih!




‘S_AUR.ABH RANJAN

>

From: James Varghese [james.varghese@pel-india.com]

Sent: 15 October 2015 15:14

To: saurabh.ranjan@deity.gov.in

Cc: anangia@deity.gov.in

Subject: Fwd: Fwd: Application for ratification of norms of Advance Licence No0.0510357436 dated
18.6.2013

Attachments: Advance License No. 0510357436 Dt. 18th June'13.xls

Respected Madam,

It may be please noted that, We are Physically Exported all materials against Advance License
N0.0510357436 dated 18.06.2013 and submitted for redemption the Concerned Authority.

So in future, We hereby confirm that , not import any raw material pending against this Advance license

Best Regards,

James Varghese
Manager- Indirect Taxation
PRECISION ELECTRONICS LTD.
D-10, Sector-3, Noida 201301, U.P., India
Tel: +91-120 2555176/7, +91-120 255156/7 Extn. 266
Fax: +91-120 252 4337
M:-+91 9910383155
Email: james.varghese@pel-india.com
Company website: www.pel-india.com
"we always know who we're working for”

———————— Original Message --------
Subject:Fwd: Application for ratification of norms of Advance Licence No.0510357436 dated 18.6.2013
Date:Sat, 26 Sep 2015 14:18:17 +0530
From:James Varghese <james.varghese(@pel-india.com>
To:instant.anil <instant.anil@gmail.com>, instant.hightech <instant.hightech@gmail.com>, Narayan
Bisht <naravan.bisht(@pel-india.coni>

FYIP

Regards

-------- Original Message --------
Subject: Application for ratification of norms of Advance Licence No.0510357436 dated 18.6.2013
Date:Tue, 15 Sep 2015 15:41:58 +0530
From:James Varghese <james.varghese@pel-india.com>
To:saurabh.ranjan(@deity.gov.in
CC:anangia@deity.gov.in, Amit Mittal <amit.mittal@pel-india.com>

% b mIPRADYUMNA SAHU

Foreign Trade Develovument Off}au
ayrare TN

Directorate General of Foretgn Trade

fasm i Deptt. of Commerce

Respected Madam, Sy waAd, I?E‘r;“lm

Udyog Bhawan, New ='a

Please refer to your office letter No.W-27/42/2013-IPHW dated 23.07.2015

(—&g,— 1



and subsequently visit & discussion with our Technical representative
yesterday dated 14.09.2015 in your office regarding the above mentioned
subject.

In this regard., we hereby attached herewith our utilization chart = for
your kind considerations.

You are kindly requested to please send your report to the concerned
department as early as possible

Best Regards,

James Varghese

Manager- Indirect Taxation

PRECISION ELECTRONICS LTD.

D-10, Sector-3, Noida 201301, U.Ps; India

Tel: +91-120 2555176/7, +91-120 255156/7 Extn. 266

Fax: +91-120 252 4337

M:-+91 9910383155

Email: james.vargh
Company website: .pei-india.com

"we always know who we're working for"

ipel-india.com
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[ Import Item Name y
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332320 Cable 3x8# UL-SOOW 90C 600 V ’__\ [\
.67 ter
1 |85444220[ 32320 <50 362.67| Meters N T‘I\[
- I e e — L |
> |g5444200 éﬁg#g%l;g:éELD 80C 300 V UL-2509/2576 6.60! Meters : >0ds 13Bua)
T prepuelg|
‘Burdwiy 0.8 09'1L ¥8L |v'gL £
‘Bunsimy
3 |85444220{M27500-24SB2T23 M27500-24SB2T23 1033.56| Meters 71§uigbdgp13
blepueig|
‘Buidwig| 79 0ze 88 |88z |[9¢
‘Bunsimy
1 |85444220|39300 SOOW CABLE S0 C 600 V 5X2# 39300 23.10| Meters i?E!ddUlS “—L
AR e o | ety L
o T .
ods yBus) |
piepuelg
= M27500-18SB2T23 TS WHITE/BLACK 18 ‘ 0/°8 5 ) ) )
3 |85444220 \ ' SHIEL D M27500-18SBT23 136.62| Meters Buiduiig 091 v8L |vel ez
Bunsim | :
‘Buidding
5 85441920 gliOPRENE CABLE 6X14# 90C 600 V NO- 10.18| Meters . )
M24308/2-2F CONNECTOR D-TYPE 15 PIN ]
7
85306910 | FemAL E M24802/2-2F o R T )
S0102R SOL SLEEVE DIA 0.2667 MM, SH . ] !
3 139172950 " o oag 108000  No|" ) =T <<
3 39172950 SLEEVING EXPANDO 686DM 1/2 INCH BLK 63.36| Meters @
XFR 172 11 s o
SLEEVING EXPANDO 686DM 3/4IN DIA, B '
0139172950 XFR 3/4 64.94| Meters I A
3208-0 WIRE 8# BLACK 105C 600 V UL-1028
185441920/ 0 " o 330 Meters| |
8# GREEN/YELLOW WIRE 105 C 600V UL-
2 185441920 1028 3208-54 11.11| Meters i e
3208-6 WIRE 8# BLUE 105C 600V UL-1028
3 185441920 PVC 3208-6 3.58| Meters m
55A0111-24-9 WHITE UNSHIELDED WIRE 2
4 185444220 24 AWG 55A0111-24-9 594.00| Meters
22# YELLOW WIRE 200C 250V UL-1371 MIL- Buidwin 086 ov'ZL 9LLL |922L |ZEz
5185441920 W-168 2322/19-4 0.44| Meters ImBunsm]
" 22# RED WIRE 200 C 250V UL-1371 MIL-W- Buiddiyg
3 {85441920 16878/2322/19-4 28.82| Meters el E
22# BROWN 200C 600V UL-1213 MIL-W- 000 000 €g %% szl
L'y
7 185441920 1687 2122/19-1 3.08| Meters It ¥



| %

28 185444220

55A1131-22-2/4/6-9 TWISTED TRIPLE
BL/R/Y SH22 AWG 55A1131-22-2/4/6-9 OR
M27500-22SB3T723

30.36| Meters

29 185441920

22# BLUE WIRE 105C 600V UL-1015 3222-6

0.55| Meters |

30 |85444220

M27500-24SB23 CABLE 3X24 AWG AWG
SHD WHITE JACKET M27500-24SB3T23

55A1121-20-0/9-9 TS SHIELD WHITE/BLACK
18 185444220 20 AWG 55A1121-20-0/9-9 48.84| Meters
S
55A1121-22-0/9-9 22 AWG SHILDED
19 |85444220| TWISTED PAIR 55A1121-22-0/9-9 OR 293.04| Meters|
M27500-22-SB2T23 -
20 |85441920 22# BROWN WIRE 105C 600V UL-1015 322- 0.55| Meters Not 0.00
1 Imported
21 (85441920 14# BROWN WIRE 105C 600 V UL-1015 46.37| Meters Not 0.00
3214-1 Imported
22# BLUE WIRE 200C 600V UL-1213 MIL-W- Not
22 185441920 16878E 585.6 3.08| Meters byt 0.00
14# GREEN/YELLOW WIRE 105C 600V, UL- Not
23 |185441920 1015 3079-28 23.87| Meters iriBared 0.00 4
24 185441920|14# BLUE WIRE 105C 800V UL-1015 3214-6 35.31| Meters Im::rtted 0.00 X ‘“",Q\l .
20# WHITE WIRE 105C 600 V UL-1015 3220- Not ~ :‘50 99
25 (85441920 9 35.31| Meters Imported | %00 o ,}ﬁ’, e
20# VOILET WIRE 105C 600V UL-1015 3220- Not oW ’,“9:"“ on g
26 185441920 7 38.89| Meters —— 0.00 #‘» 257 oV o
Not T LW o%
27 |85441920|3208-1 WIRE 8# BROWN 105C 600V 3208-1 3.58| Meters 0.00 A aON
: Imported »e° A
o /b \

e

47 52| Meters|

31 |85444220

— |

32 (39172950

T

33 (39172950

M27500-24SB23 CABLE 5X24 AWG AWG
SHD WHITE JACKET M27500-24SB3T23

30.36| Meters

D-436-38 SOLDER SLEEVE D-436-38

Not

168.00 No.
Imported

SPLICE, ELECTRIC, STUB, MULTI WIRE

CONNECTI D436-61

30000 No| Not

Imported

— b -

0.00

0.00
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 - Case No. 3/14/81 (M/s Sunder Impex Pvt Limited)
(Advance Authorization No. 0510386819 dated 19.05.2014)

Advance Authorisation may be ratified as under:

1. Quantities of import items at Sl. No. 1 & 2 may be allowed as 19.130 MT &
43.043 MT respectively as 1.10 Kgs./Kg. content in the export products.

Norms committee may take a view
A_ —— L~ ~
&l 1
: fe
(S. K. Jain) -
Development Officer

Norms Committee 11
DIPP No. 12/127/2015-TSW/17 dated 01 /12/2015

= 4,7,
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)22 /3
Department of Industrial Policy & Promotion
(TSW)
NC Meeting dated 01/12/2015 - Case No. 76/17/81 (M/s Rahee Track Technologies Pvt.
Limited) (Advance Authorization No. 02102015074 dated 17.10.2014)
Norms may be modified as under:
1. Total net weight of export product may be specified as 19.582 MT containing
14.25 MT of Steel Gross Rail.
2. Word “Relevant” may be prefixed with the description of import item and its
quantity may be allowed as 14.861 MT as 1.043 Kgs./Kg. content in export item
after taking 20 % recovery from scrap.
Norms committee may take a view
A. —_—
Lo (A
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/127/2015-TSW/32 dated 01 /12/2015
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Government of India
Ministry of Steel
Technical Wing

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance
License No. Advance Authorization No 0310791182 dated 11.11.2014 -M/s
Uttam Galva Steel Limited, Mumbai. T

DGFT may refer to their UO No 01/81/50/75/AM-15/DES-2/64 dated 11.03.2015
whereby an application of M/s Uttam Galva Steel Limited, Mumbai was forwarded
to Ministry of Steel for our comments/views.

The aforesaid case for ratification of Advance License has been examined in
the Ministry of Steel based on the quantity exported by the applicant against the AA.
The required quantity of items of import has been calculated as per SION at C-473.
However, NC decided that the quantity required for per tonne of export product may
be given instead of total quantity. Accordingly the required quantity of import to be
allowed for per tonne of export product has been calculated and enclosed herewith
for consideration of Norms Committee.

" Wan O
(S.K.Bhatnagar)
Deputy Industrial Adviser

Telefax: 011-23062490

Shri P. Sahu, FTDO, DGFT, UdyogBhawan, New Delhi.

Ministry of Steel U.O.No. 2(5)/2015-TW dated 19.11. 2015
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SI.No

Advanced Description of Item of Export
Authorisatio
n No. & Date

0310791182 |Cold rolled Galvanized/Galvanealed

dated (Plan/corrugated) Alloy Steel Sheets/ Strip:

11.11.2014 [Wide Coils.

o
D\Mw' ﬂg“’l"l ' D ﬁ—é ﬂ?“.\h\
afoTea

dgﬁly”" hawﬂﬂ- New
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Alstom India Ltd. for ratification of norm of AA No.
3410040713 dated 24.11.2014

Reference: DGFT ID Note No. 01/81/50/570/AM15/DES-1I/233 Dated
01.10.2015.

O/o DGFT may refer to firm’s reply dated 21.09.2015 forwarded to this
office under above reference. It is stated in the reply that spare of the Rotor Pole
mentioned at Sl. No. 3 of export product list can be used as replacement of
complete Pole in case of failure of Pole during machine operation. In view of the
explanation furnished it implies that Rotor Pole and Rotor Pole spares are
same. It is therefore not clear why the firm has given net weight of export
product no. 3 different from net weight of export product no. 1 & 2. The firm
may therefore be requested again to explain why the net weight per piece of
export product no. 3 is less than the net weight of export product no. 1 & 2.
They may also be requested to furnish working out calculation for input

quantity requirement as per Sl. No. 11 of SDL linking with the rating of exglort
product.

rii |

57 /e

(Gayraj Singh)

Sr. Development Officer

FTDO, DES-II, DGFT.

DHI UO No. 3(36)/2015/TSW(B)/  dated 27.10.2015.
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11/30/2015 https //mail.gov.in/iwc_static/iayoutshell.html?lang=en-US&3.0.1.0.0_16051217

Subject: Ratification of AA no. 0310795045 dt-31.03.2015 of M/s. Steel Gems, = S B
. 77302
Mumbai
To: nc2.dgft@nic.in

Date: 11/16/15 02:40 PM
From: Dashrath Tukaram Parate FTDO <dt.parate@nic.in>

Sir,

Kindly refer to your mail dt-13.11.2015 on the above mentioned subject addressed to Addl.DGFT, Mumbai asking for the
status of the case, | have to inform you that Advance authorization n0.0310795045 dt-31.03.2015 issued to M/s. Steel Gems

Mumbai has been surrendered un-utilized by the firm for cancellation and same is cancelled by this office on 02.07.2015.,
This is for your information and further necessary action.

Regards,

D.T.Parate
FTDO No-Norms-lI|

g «Tg /PRADYUMNA SANY
sment Officer

Foreign Trade °°"°m'° L)
or

F afﬂ‘\—"‘ Trade
of Cnmme""

Udyo9 Bh-mnqjiow Lsthl
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To, Dated: October 26, 2015
The Director,
Department of Electronic & Information Technology,
Ministry of Communication and Information Technology,
Electronics Niketen,

6, C.G.0. Complex,
New Delhi— 110003

Kind Attn.: Ms. Asha Nangia.
Ref: Your Letter No.: 17(41)/2015 — IPHW dated 28.09.2015.
Dear Madam,

With reference to above referred letter in respect of ratification of norms pertaining to
Advance Authorization No. 1010059108 dated 13.04.2015 , we would like to inform the
following :

The DGFT application pertains to this Advance Authorisation is DGFT U.O No.
01/81/50/154/AM16/DES-11/40 Dt.28/07/2015 which was already sent to you by Sh.
Pradyumna Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

In this regard, we wish to inform your good office that we have applied for amendment
of the above mentioned Advance Authorisation and waiting for the amended
authorisation.

We shall depute our representative for discussion and provide all the information
requested in the above referred letter in order to ratify the norms once we receive the
amended copy of advance authorisation.
Sl T Sl Sttt

Thanking you, v P

Yours faithfully, 3 i
F0/§CI OEN Connectors Ltd i A i

R. Ajith Kumar —_— s
Manager- Commercial e, =

Copy to\/f) Sh. Pradyumna Sahu, FTDO, DGFT, Udyog BhaWan, New Delhi — ,.V
File No. DGFT U.O No. 01/81/50/154/AM16/DES-11/40 Dt.28/07/2015 o
mlPR-“DYU ﬁgﬂ‘:ﬂa

2) Office of JDGFT, Kochi — File No.: 10/24/040/00140/AM15 ﬂﬁ%;‘ '?,‘ﬂgmfa‘:“&?ggﬂfﬁw
ean Tt TEgore'en oroe
- ag.norﬂ“;' of Corm®
D“'cwm 1DeP g -,‘“\
e R b -
udy

. a -~

NECTORS LTD  Regd.Office : 29/2089 Tripunithura Road = Thykoodam = Vyttila = Cochin 682 019 = Kerala = India = Tel: 91-484-4090700 =
FCI OEN CONNEC SEi ot 4ea 3304570 S URE Wwiwei.com Company Incorporation No.U32104KL1981PLC003348

Factory :V/169, XI/578 = Vettickal - Thiruvaniyoor Road * Mulant~2r thy = Ernakulam 682314 = Kerala * India *
Tel:91-484-6611500 = Fax: 91-484-2711892




o

&
“.A"!PP!J\"'L- ".l"""ml_ 3
f.?rm.‘ --‘ 1 .--"l'f“ ".EHI:-?
“unm f | ey e o 3
(i‘”‘": T ’?"'r;—;‘ W
. gy I farye St} %'”'-'mm
‘I‘N‘nn:q. ¥ T M Ty 4
8--":!} D e
M'Q'J L. “..'..




=
_
)~ 99-7%

Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 - Case No. 16/5/81 (M/s AGH Altech Private Limited) (Advance
Authorization No. 0510394025 dated 29.04.2015)

Norms may be modified as under:

1. Word “Relevant”™ may be prefixed with the description of import item and its quantity
may be allowed as 147.144 Kgs. as 1.03 Kgs./Kg. content in the export products.

Norms committee may take a view

P RS
Py
(S. K. Jain) »
Development Officer

Norms Committee 11
DIPP No. 12/127/2015-TSW/51 dated 01 /12/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 - Case No. 13/8/81 (M/s. Alcomex Springs Pvt Limited)
(Advance Authorization No. 3110065421 dated 08.05.2015)

Advance authorization may be ratified as under on repeat basis:

1. Weight of export items at SI. No. 1 to 26 does not include weight of plugs.
Import items from Sl. Nos. 1 to 26 shall be of same grade as contained in the export
product.

3. Quantities of import items from SI. No. 1 to 26 may be allowed as 1.04 Kgs./Kg. content
in export items at Sl. No. 1 to 26 respectively.

4. Quantities of import items at S.No. 27 & 28 put together may be allowed upto 2 % of
FOB value of exports.

Norms committee may take a view

% e - o
Fhvre,
(S. K. Jain) b
Development Officer
Norms Committee 11

DIPP No. 12/127/2015-TSW/52  dated 01 /12/2015

- & -



Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015- Case No. 7/14/81 (M/s High Energy Batteries (I)
Limited) (Advance Authorization No. 0410160494 dated 11.05.2015)

Advance Authorization may be ratified as under on repeat basis as per firm’s

Advance Authorization Nos. 0410104670 dated 18.05.2009 & 0410109497 dated
18.11.2009 ratified in Norms Committee Meeting No. 11/81 dated 28/08/2012:

(1)

Net weights of export products at SI. Nos. 1, 2, 3 & 4 may be specified as
1440 Kgs.. 228 Kgs., 4800 Kgs. & 630 Kgs. respectively.

(i1) Export item at SI. No. 1 to contain 288 Kgs. of Silver.
(iti)Export item at SI. No. 2 to contain 57.6 Kgs. of Silver.
(iv)Words “No. of cells 15 Nos.” may be suffixed with the description of export

product at SI No. 1.

(v) Words “No. of cells 20 Nos.” may be suffixed with the description of export

product at SI. No. 3

Quantities of import items may be allowed as under:

1.

10.

11.

Quantity of import item at S.No.l may be allowed as 290.88 Kgs. as
1.01 Kgs./kg. content in export item at S1. No. 1.

Quantities of import items at S.Nos.2 & 3 may be allowed as 281.52 Kgs. &
138.32 Kgs respectively as  1.02 Kgs./kg. content in export item at Sl. No. 1.
Quantities of import items at S.Nos.4, 5 & 6 may be allowed as 52.92 Kgs.,
15.12 Kgs. & 195.32 Kgs.as 1.05 Kgs./kg. content in export item at SI. No. 1.
Quantity of import item at SL.No.7 may be allowed as 58.176 Kgs. as
1.01 Kgs./kg. content in export item at Sl. No. 2.

Quantities of import items at S.Nos.8 & 9 may be allowed as 56.304 Kgs. &
27.66 Kgs. respectively as  1.02 Kgs./kg. content in export item at SI. No. 2.
Quantities of import items at S.Nos.10, 11 & 12 may be allowed as 10.584 Kgs.,
3.024 Kgs & 39.06 Kgs. respectively as  1.05 Kgs./kg. content in export item at
SI. No. 2.

Quantity of import item at SI. No. 13 may be allowed as 1.05 Mtrs../Mtr.
content in the export item at SI. No. 3.

Quantity of import item at Sl. No. 14 may be allowed as  1.02 Mtrs../Mtr.
content in the export item at SI. No. 3.

Quantity of import item at SL.No.l15 may be allowed as 558.6 Kgs. as
1.05 Kgs./kg. content in export item at Sl. No. 3.

Import items at SI. No. 16 & 17 may be allowed on net to net basis with
accountability clause in export item at Sl. No. 3.

Quantity of import item at SI. No. 18 may be allowed as 1.05 Mtrs../Mtr.

content in the export item at Sl. No. 4. ﬁ
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12. Quantity of import item at Sl. No. 19 may be allowed as 1.02 Mtrs../Mtr.
content in the export item at Sl. No. 4.

13. Quantity of import item at SI.No.20 may be allowed as 83.8 Kgs. as .05 Kgs./kg.
content in export item at Sl. No. 4.

14. Import items at Sl. No. 21 & 22 may be allowed on net to net basis with
accountability clause in export item at Sl. No. 4.

Norms committee may take a view

T
[N
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/127/2015-TSW/54 dated 01 /12/2015
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IMPORT ITEM AGAINST ADVANCE LICENSE NO. 0510357436 DT. 18.06.13

EXPORTED ITEM AGAIBST ADVANCE LICENSE NO. 0510357436 DT. 18th June'13 |
N Export Item-6 Qjo\
} 8 Export Item-1 | Export item-2 | Export Item-3 | Export Item-4 | Export Item-5 83/0 Cable
% Import Status 83/0- Power 83/0- Power | 83/0- Power 83/0 Cable 83/0 Cable Assembly 21751 Total
ITHC Distribution Distribution Distribution Assembly Assembly 93305y12/ Total Wastage Wastage Wastage
ol Code Import Item Name Qty uom Box 5351832-1 | Box 5407795-1 | Box 5375888-1| 5392550-1 / 5397041-1/ DOL AD% HAR Qty. Qty Claimed Justifications:|
- / KVRS730 / KVR 11016 / KVR 14923 KVR 13400 KVR9913 Reqd. o in%
Assy. Claimed [
|
'm":‘"‘fd/ ay, | Per | 5 | Per| 5 | Per | & | Per | 8 | Per | 11 | Per | 12
N Y. Unit | Units | Unit | Units | Unit | Units | Unit | Units | Unit | Units | Unit | Units
Imported .
ST Stripping,
Twisting,
332320 Cable 3x8# UL-SOOW 90C 600 V Crimping, |
1 185444220 33230/16063 362.67| Meters 24 3| 1944 12.3] 1353 329.7 5.30 1.61 Standard |
length spool |
. etc. ‘
2x20# UNSHIELD 80C 300 V UL-2508/2576 Not ‘
b 1
2 185444220 BK/RD 1895C 6.60| Meters Imported 0.00 iy |
i Stripping, ‘
Twisting, !
3 |85444220|M27500-24SB2T23 M27500-24SB2T23 1033.56| Meters|: 78.3| 626.4| 626.4| 6260 9.99 gg:g;“rg‘ “
length spool |
etc.
Stripping,
Twisting,
" Crimping,
1 |85444220(39300 SOOW CABLE 90 C 600 V 5X2# 38300 23.10 35 21 21 2.10 10.00 Standard ‘
|
length spool |
etc.
Stripping,
Twisting,
& M27500-18SB2T23 TS WHITE/BLACK 18 Crimping,
> 85444220 \\\G SHIELD M27500-18SBT23 Tyaiee b S B b #stangarg
length spool |
etc. i
5 85441920 NEOPRENE CABLE 6X14# 90C 600 V NO- 10.18| Meters Not 0.00
614 Imported =
M24308/2-2F CONNECTOR D-TYPE 15 PIN Not
7
85366910 e \ALE M24802/2-2F el Mot R aad et
S0102R SOL SLEEVE DIA 0.2667 MM, SH . Not
3 [39172950 013 ECB0049 1080.00 No. iksnptadt 0.00 b
SLEEVING EXPANDQ 686DM 1/2 INCH BLK Not
) 7 ? U
39172950 XFR 1/2 63.36| Meters iiinarad 0.00 }l P
0 139172950 SLEEVING EXPANDO 686DM 3/4IN DIA, B 64.94| Meters Not 0.00 n/ U
XFR 3/4 Imported o~
3208-0 WIRE 8# BLACK 105C 600 V UL-1028 Not 2 oef
1 2 : ) \o} v
85441920 PVC 3208-0 3.30| Meters iported 0.00 \® o R
8# GREEN/YELLOW WIRE 105 C 600V UL- Not 6‘ ooV " ‘;o‘
2 185441920 1028 3208-54 11.11| Meters Eorted 0.00 e ’djb .,i:‘.
3208-6 WIRE 8# BLUE 105C 600V UL-1028 Not go'2 o . K‘f BT
3 185441920 PVC 3208-6 3.58| Meters Bnorted 0.00 ) e 10! =
55A0111-24-9 WHITE UNSHIELDED WIRE : b0 "
i 49, 9 ) ;
4 8544422015, AWG 55A0111-24-9 594.00) Metersf o e Wi T MY ia s N
22# YELLOW WIRE 200C 250V UL-1371 MIL- Not
5185441920 W-168 2322/19-4 0.44| Meters ——— 0.00 :
% 22# RED WIRE 200 C 250V UL-1371 MIL-W- Not
3 |85441920 16878/2322/19-4 28.82| Meters — 0.00
22# BROWN 200C 600V UL-1213 MIL-W- Not
7 185441920 1687 24122/19-1 3.08| Meters - 0.00

—

Gt -



85444220 55A1121-20-0/9-9 TS SHIELD WHITE/BLACK 48.84| Meters g :
20 AWG 55A1121-20-0/9-9 :
55A1121-22-0/9-9 22 AWG SHILDED :
85444220 TWISTED PAIR 55A1121-22-0/9-9 OR 293.04| Meters| In
M27500-22-SB2T23
85441920 22# BROWN WIRE 105C 600V UL-1015 322- 0.55| Meters Not 0.00
1 Imported —_—
85441920 14# BROWN WIRE 105C 600 V UL-1015 46.37| Meters Not 0.00
3214-1 Imported
22# BLUE WIRE 200C 600V UL-1213 MIL-W- Not
85441920 16878 585-6 3.08| Meters e 0.00
14# GREEN/YELLOW WIRE 105C 600V, UL- Not
85441920 1015 3079-28 23.87| Meters o 0.00
85441920 (14# BLUE WIRE 105C 600V UL-1015 3214-6 35.31 Meters lm:ooried 0.00
20# WHITE WIRE 105C 600 V UL-1015 3220- Not 4
85441920 9 35.31| Meters TiisoHas 0.00 W /'9;0
85441920 20# VOILET WIRE 105C 600V UL-1015 3220- 38.89| Meters Not 0.00 .p’.“, oM A
7 Imported
Not e e
85441920 (3208-1 WIRE 8# BROWN 105C 600V 3208-1 3.58| Meters 0.00 \
‘ Imported »°
o

55A1131-22-2/4/6-9 TWISTED TRIPLE
85444220 |BL/R/Y SH22 AWG 55A1131-22-2/4/6-9 OR
M27500-22SB3T23

85441920 (22# BLUE WIRE 105C 600V UL-1015 3222.6

85444220 M27500-24SB23 CABLE 3X24 AWG AWG
SHD WHITE JACKET M27500-24SB3T23

85444220 M27500-24SB23 CABLE 5x24 AWG AWG
SHD WHITE JACKET M27500-24SB3T23

39172950 |D-436-38 SOLDER SLEEVE D-436-38

SPLICE, ELECTRIC, STUB, MULTTWIRE
TR0 NNECT] D436-61

30.36| Meters

47.52| Meters |

30.36| Meters

Not

0.55| Meters | 0.00

orteq_

Not
68. ; :
168.00 No innasta 0.00
Not
300. b b
00.00 No e 0.00

~ b -

1.60 8.70

Stripping
Twisting,
Crimping
Standarc
length sg
jetc.

Stripping,
Twisting,
Crimping,
Standard
length spo
etc.

Stripping,
Twisting,

290 4 Crimping,

76 Standard
length spoc
gl
Stripping,
Twisting,

1.60 8.70| Crimping,

" "|Standard
length spoc
oete.

e
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Toshiba JSW Power Systems Pvt. Ltd. for
ratification of norm of AA No. 0410160496 dated 12.05.2015

Reference: DGFT ID Note No. 01/81/50/117/AM16/DES-1I/102 Dated
20.08.2015.

O/o DGFT may refer to firm’s reply dated 14.08.2015 forwarded to this
office under above reference. It has been examined and based on information
made available therein, it is observed that AA No. 0410160497 dated
12.05.2015 issued to the same firm for the same export product has been
recommended vide this office UO No. 3(140)/2015/TSW (B) dated 04.11.2015.
In the present case additional major raw material listed at S1. No. 336 is core
punching material (CRGO Electrical Steel Coil) which may be allowed as 221
MT with 10% wastage. Other inputs may be allowed on repeat basis as in/AA
No. 0410160497.

This issue with the approval of J S(RKS). ﬁ/ £, |
V=RV irs
(Gajraj Singh)
Sr. Development Officer

FTDO, DES-II, DGFT,
DHI UO No. 3(141)/2015/TSW(B)/  dated 04.11.2015.
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Toshiba JSW Power Systems Pvt. Ltd. for
ratification of norm of AA No. 0410160497 dated 12.05.2015

Reference: DGFT ID Note No. 01/81/50/118/AM16/DES-II/103 Dated
20.08.2015.

O/o DGFT may refer to firm’s reply dated 14.08.2015 forwarded to this
office under above reference. It has been examined and based on information
made available therein, the proposal is recommended as under:

Export Product: 800 MW Generator and Excitation System - 1 Set.
(Total net wt.- 610.21 MT)

Import Input:
Sl. No. |Item Qty. recommended
with (% wastage)
49 Copper Bar for connection ring 1310 Kg.(0.4%)
94 Stainless steel Finger Bar 417 Kg.(2%)
173,174 | Copper Bus Bar 848 Kg. (1%)
215 18 Mn-18 Cr Steel Retaining ring, un-|4000 Kg. (4%)
machined
221 Steel (A7NO1ST6) bar for blades of Rotor Fan | 290 Kg. (240%)
223 Copper Strip for Rotor coil 12156 Kg. (1%)
246 Copper bar Stator coil 9765 Kg. (3%)
303 Water based varnished 4800 Kg. (5%)

Item no. 85, 86, 230- deleted since details have not been given.
Total items 305. Rest of the items on net to net basis, nil wastage and
accountability clause.

This issue with the approval of JS(RKS). §
—/_o_-— -
(Gajraj Singhys 1)
Sr. Development Officer

FTDO, DES-II, DGFT. )
DHI UO No. 3(140)/2015/TSW(B)/  dated 04.11.2015. W f%smu
M’PMDYE'.”‘- . josr
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015- Case No. 22/8/81 (M/s Gupta Metal Sheets Limited)
(Advance Authorization No. 0510394629 dated 19.06.2015)

Advance Authorisation may be ratified as under:

1. Quantity of import item at SI. No. 1 may be allowed as 1.075 Kgs./kg. content in the -
export item as per SI. No. 1 (a) of SION C-1196..

2. Quantities of import items at SI. No. 2 & 3 may be allowed as 1.064 Kgs./kg.
content in the export item as per as per S1. No. 1 (b) & 1(c) of SION C-1196.

Norms committec may take a view.

i Lf—'-:-
% T
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/127/2015-TSW/70 dated 01/12/2015
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Ministry of Heavy Industries 8 Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/s Toshiba Transmission & Distribution System (I)

Pvt. Ltd. for ratification of norm of AA No. 0910062329 dated
13.07.2015

Reference: DGFT UO No. 01/81/50/274/AM16/DES-11/249 Dated 26.10.2015.

Reference above application it is observed that there is an existing SION
at C-325 for export products covered in the authorization. The proposal is
therefore recommended as under:

1. Import items listed from Sl. No. 1to5 may be allowed as per existing
SION.

2. Rest of the import items are components and may be allowed on net to
net basis as per condition of GN-4 for engineering products.

This issue with the approval of IA(KKT). c9‘ r /\-—;’ gt
(Gajraj Singh)
Sr. Development Officer
FTDO, DES-II, DGFT.
DHI UO No. 3(194)/2015/TSW(B)/ dated 20.11.2015.

283
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 -Case No. 4/14/81 ( M/s Jay Bhawani Metal Industries)
(Advance Authorization No. 0310798011 dated 07.08.2015)

Advance Authorisation may be ratified as under:

1. Taking clue from SIONs C-1184 & C-1185, quantity of import item may be allowed
as applied for i.e. 25500 Kgs. as 1.02 Kgs./Kg. content in export items.

Norms committee may take a view

L
ULY e 5 T
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No.12/127/2015-TSW/77 dated 01 /12/2015
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Government of India
Ministry of Steel
Technical Wing

Subject: Ratification of norm in terms of Para 4.7 of HBP (Vol-l) for Advance No
No 0310798305 dated 20.08.2015 - M/s Bill Energy Systems Limited, Mumbai.

DGFT may refer to their UO No 01/81/50/270 /AM-16/DES-11/96 dated 27.10.2015 for
ratification of above mentioned Advance Authorization of M/s Bill Energy Systems
Limited, Mumbai. It may be noted that the aforesaid application for ratification was
received in the Ministry of Steel on 18.11.2015.

Ministry of Steel recommends the import of Cold Rolled Grain Oriented Electrical
(prime) Steel coils of relevant grade with wastage of 1.015 Kg/kg against export Cold
Rolled Grain Oriented Electrical steel (Prime) Sheets & Strips subject to the condition
that width of imported coils is more than the respective width of export products.

N
-_—

(S.K.Bhatnagar)
Deputy Industrial Adviser

Shri P. Sahu, FTDO, NC-Il, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(24)/2015-TW dated 20.11.2015

— 52 ~
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 -Case No. 8/14/81 ( M/s Jay Bhawani Metal Industries)
(Advance Authorization No. 0310798356 dated 21.08.2015)
Advance Authorisation may be ratified as under:
1. Taking clue from SIONs C-1184 & C-1185, quantity of import item may be allowed

as applied for i.e. 25500 Kgs. as 1.02 Kgs./Kg. content in export items.

Norms committee may take a view

A‘ - -‘/T/,’,: i
(S.K.Jain)
Development Officer

Norms Committee 11
DIPP No.12/127/2015-TSW/80 dated 01 /12/2015

e il
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015- Case No. 7/17/81 (M/s Peshwa Engineering & Wire
Company) (Advance Authorization No. 5210041627 dated 07.09.2015)

Firm may be asked to submit the following information:

1. Information in respect of SI. No. 4, 5 & 11 of Standard Deficiency Format.
2. Use of Paper Tube (import item at SI. No. 2) in export product.

Norms comniittee may take a view.
_— =

NNEYS
S.K.Jain) ¢
Development Officer

Norms Committee 11
DIPP No. 12/127/2015-TSW/84 dated 01/12/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 - Case No. 13/17/81(M/s KEI Industries Limited) (Advance
Authorization No. 0510395590 dated 11.09.2015)

Firm may be asked to submit the following information:

1. Net weight of each Cable

2. Material balancing viz. net content of each imported and indigenous input, for
each cable.

Tabular statement giving total requirement of each raw material, export product
wise.

4. Wastage claimed on each import item.

()

Norms committee may take a view o —
A ST
(S. K. Jain)
Development Officer
Norms Committee 11
DIPP No.12/127/2015-TSW/86  dated 01/12/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 - Case No. 19/17/81 (M/s Kumar Engineering Works)
(Advance Authorization No. 0510395594 dated 14.09.2015)

Advance Authorisation may be ratified on repeat basis as under:

2. Words “containing 188100 Kgs of Stainless Steel” may be suffixed with the description
of export product.
92— Words “of relevant thickness and grade” may be suffixed with the description of import

item and its quantity may be allowed as 206910 Kgs. as 1.10 Kgs./Kg. content in the
export products.

Norms committee may take a view

—r— L’/——-'—_
S KR
(S. K. Jain)

Development Officer
Norms Committee 11

DIPP No.12/127/2015-TSW/87 dated 01 /12/2015

— B
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 - Case No. 17/17/81 (M/s Casablanca Industries Private
Limited) (Advance Authorization No. 0510395742 dated 24.09.2015)

Advance Authorization may be ratified as under on repeat basis:

1. Quantity of import item at SI. No. 1 may be allowed as 410 MT as 1.05 Kgs./Kg.
content in the export product.

2. Quantities of import items from SI. Nos. 2 to 5 may be allowed within 5 % of
FOB value of exports taking clue from SION C-2052.

Norms committeec may take a view

—_—_
k I~y N
(S. K. Jain)
Development Officer

Norms Committee [l
DIPP No.12/127/2015-TSW/92 dated 01 /12/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 - Case No. 9/17/81 (M/s B. C. Power Controls Pvt. Ltd.)
(Advance Authorization No. 0510395746 dated 28.09.2015)

Advance Authorisation may be ratified as under:

] Quantities of import items at SI. No. 1 to 8 may be allowed as applied for i.e.
2589 44 Kes.. 1479.3 Kgs., 1332.6 Kgs., 7396.4 Kgs., 11834.4 Kgs., 13868.4
Kgs.. 19415.7 Kgs. & 18491.2 Kgs., respectively, as per Engineering Table
No. 5.

2 Quantitics of import items at Sl. No. 9 to 12 may be allowed as applied for i.e.
15532.56 Kgs. & 17566.6 Kgs., 22303.85. & 27736.8 Kgs.. respectively,
taking clue from Engineering Table No. 5.

3 Quantity of import item at Sl. No. 13 may be allowed as 2040 Kgs. as per

Table 3.

4  Quantities of import items at SI. No. 14 to 19 may be allowed as applied for i.e.
3468 Kes.. 1849 Kgs., 2776.5 Kgs., 13869 Kgs., 22189.5 Kgs., & 11557 Kgs.
respectively. as per Engineering Table No. 5.

Norms committec may take a view.

k, ITJ ; Ky,
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/127/2015-TSW/93  dated 01/12/2015
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Department of Industrial Policy & Promotion
(TSW)
NC Meeting dated 01/12/2015 - Case No. 15/17/81 (M/s Thermo Cables Limited) (Advance
Authorization No. 0910062668 dated 28.09.2015)
Firm may be asked to submit the following information:
1. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.
2. Net weight per KM of each Cable
3. Material balancing viz. net content of each imported and indigenous input, export
product wise. per KM of export product.
Norms committee may take a view
. T o
(A VE
(S. K. Jain) =
Development Officer

Norms Committee 11
DIPP No. 12/127/2015-TSW/94 dated 01/12/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015- Case No. 8/17/81 (M/s Horizon Exports) (Advance
Authorization No. 0610038233 dated 08.10.2015)

Firm may be asked to submit the following information:

. Information in respect of SI. No. 5 & 11 of Standard Deficiency Format, export
product wise.
Use of 0.18 mm thick G. I coil (import item at SI. No. 1) for the manufacture of
G.I. Pipe of 20 mm & 25 mm thick (export item at SI. No.1).
Use of 0.20 mm thick G. I. coil (import item at Sl. No. 2) for the manufacture of
G.L Pipe of 20 mm & 25 mm thick (export item at SI. No.2).

Norms commitice may take a view. — —
A‘ e faa
[ 1
. P
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/127/2015-TSW/96 dated 01/12/2015
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Government of India
Ministry of Steel
Technical Wing

Subject: Ratification of norm in terms of Para 4.7 of HBP (Vol-l) for Advance No
0810136247 dated 09.10.2015 - M/s Vardhman Stampings Pvt Ltd, Ahmedabad.

DGFT may refer to their UO No 01/81/50/ 334 /AM-16/DES-II/62 dated 24.11.2015
for ratification of above mentioned Advance Authorization of M/s Vardhman
Stampings Pvt Ltd, Ahmedabad.

Ministry of Steel recommends the import of Cold Rolled Grain Oriented
(CRGO) Electrical Steel (prime) coils of relevant grade with wastage of 1.015 Kg/kg
against export CRGO Electrical Steel coils in slitted form subject to the condition that
width of imported coils is more than the respective width of export products.

(S
(S.K-Btatnagar)
Deputy Industrial Adviser

Shri P. Sahu, FTDO, NC-Il, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(17)/2015-TW dated 30.11.2015

.—-—‘72"‘
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Department of Industrial Policy & Promotion
(TSW)

7- 12187

NC Meeting dated 01/12/2015 - Case No. 346-A/R (M/s Shubhlaxmi Metals & Tubes Pvt.

Limited) (Advance Authorization No. 0310616009 dated 15.02.2011)

For redemption purpose, Advance Authorisation may be ratified as under on repeat basis
as per their A.A. No. 0310527168 dated 06.07.2009 ratified in NC meeting No. 47/81 dated

07.02.2012. as requested by the firm:

1. Following may be suffixed with the description of export product:
© 0D 19.05 mm x1.65 mm- Qty 1.76 MT,
OD 19.05 mm x 2.1 mm — Qty 0.42 MT,
OD 14 mm x 1.24 mm — Qty 0.65 MT,
OD21.3 mm x 3.20 mm — Qty 0.819 MT,
OD 12,7 mm x 2.11 mm - Qty 0.61 MT,

OD 25 mm x2mm - Qty 5.175 MT,
OD 254 mm x 2.11 mm — Qty 0.96 MT,
OD 30 mm x 2 mm — Qty 1.17 MT,

0D 26.90 mm x 2.6 mm — Qty 0.928 MT&
0D 26.90 mm x 3.2 mm - Qty 1.128 MT”

2. Total net weight of export product may be modified as 13.62 MT.

Description and quantity of import item may be modified as under:
“Seamless Stainless Steel Tubes/Pipes (Hot Finished) Grade 321
Size OD 25 mm x 2 mm-— Qty 4.488 MT,
Size OD 21.3 mm x 3.2 mm - Qty 0.750 MT,
Size OD 26.9 mm & above — Qty 7.546 MT&
Size OD 33.7 mm & above — Qty 3.968 MT”

(OS]

s

content in export items after taking clue from SION C-831.

Norms committee may take a view

Total quantity of import items may be allowed as 16.752 MT as  1.23 Kgs./Kg.

/”'_:___
l”lf‘lk

(S. K. Jain)
Development Officer

Norms Committee 11

A
DIPP No. 12/127/2015-TSW/346-A/R  dated 01/12/2015 /)/;A\‘“’
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11/4/2015

Dear sir

https://mail.gov.infiwc_static/layout/shell.html?lang=en-US&3.0.1.0.0_16051217

Subject: AA no 0310727698 dtd 11.03.13 of M/s Techfab
To: nc2.dgft@nic.in

Date: 11/03/15 10:55 AM

HR- 382
)-13- 7%

From: Kanwalinder Sodhi <kanwalinder.sodhi@nic.in>

With reference to the subject AA, the comments of this division are as under:-
Status quo is to be maintained.

Regards
K.S.Sodhi
AD-ME
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HR- 3248

]\" \ 2-23-257
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No. 46011/41/2012-PC-Il 7
Government of India
Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-110 001
Dated the October 29, 2015

OFFICE MEMORANDUM

Sub. : Re-fixation of ratified of norms in respect of Advance Authorization
No. 0410129115 dated 11.10.2011 of M/s. Gamesa Wind Turbines
Pvt. Ltd., - reg.

The undersigned is directed to refer to DES-II (ID) on the subject cited
above and to communicate that the Advance Authorisation Number vide your UO
No. 01/81/050/488/AM-12/083 dated 20.10.2015

Z. The reply with reference to the letter of even number dated
24.02.2014 (copy enclosed) is not received so far. Please expedite the reply in
detail for the examination of the application.

3: The details sent are very unclear; therefore to examine the application
we need the information as per our letter dated 24.02.2014 (copy enclosed) which is
to be examined.

wry
(O.P.'Sharma)
Joint Industrial Adviser
Tel: 011-23071442
Telefax: 011-23071187
Email: omsharma@nic.in

Encl : as stated above

Mradyumna Sahu, @/ s SAWY

Foreign Trade Development Officer, 3 AN
i : qﬂ%"’ Ot
Directorate General of Foreign Trade, gﬂqﬂw,\» e q‘ﬂfﬂ ade
Department of Commerce, me‘q,. ..a-fﬂ ,."Zr“ merc®
Ministry of Commerce and Industry, o\,‘."o‘or":,;m Dot LN

- AL gk L
Udyog Bhawan, New Delhi o

Tel. No. 23061562, Extn. 267
Fax: 2306 2225/23061613



F. No. 46011/41/2012-PC-II
Government of India
Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals

Kk
Shastri Bhawan, New Delhi-110 001

Dated, the 94 February, 2014

OFFICE MEMORANDUM ‘ |

Subject : Advance Authorization Application from M/s. Gamesa Wind Turbines Pvt. Ltd. for the 1mp§rt of

raw material against the export of G 58 Wind Turbine Blades. (Advance Authorization No.
0410129115 dated 11.10.2011). '
ok ko
The undersigned is directed to refer to DGFT U.O. No. 01/81/50/00488/AM12/DES- 112377 dated
17.12.2012 & U.0.No.01/81/50/488/Am-12/DES-11/2688 dated 11.03.2013 on the subject mentioned above. The
proposals of the firm has been examined in this office based on the additional information received from the ﬁrm.

2. The item of export are FRP Rotor Blade for Wind Electricity Generator (Model No.G 58). The weight of
one FRP Rotor Blade is about 3210 kgs + 3%. This is probably the largest plastic processed article so far being
manufactured and exported from the country. The item of export i.e. Fiber Reinforced Plastic (FRP Blade) are to be
used for generation of electricity through windmill, which is a non conventional method of generation of electricity.

3. The main raw materials to be used in the manufacture of FRP Rotor Blades can be divided into major qategories
like Glass Fiber Roving/Mat, PVC Foam, unsaturated polyester resin, additives, adhesives, metallic/non-metallic
parts, balsa wood, PVC Foam Sheet and various process consumables like film, tape, paints etc.

4. The manufacturing process of FRP Blade is a multi stage complex process involving various stages like,
Blade moulding, Cutting & Grinding, Finishing and Assembling. The FRP Rotor Blade comprises of two. halves
(shells), the upwind and downwind respectively. A web is placed between the two halves. The blade is' 'made by
moulding the two shelves and gluing them together with the web in between. The Blade Moulding Process involves
multiple stages like mould preparation, gel coating, get coat curing, glass fiber lay up, vacuum bagging, vacuum
infusion of thermosetting resins, curing, foil removal, web placement between the two halves, mould joining, mould
closing, curing, de-moulding. The manufacturing process is based on Fiber \Reinforced Technology and the product
is thermosetting in nature. Any type of scrap or rejected FRP Blade can not be re-used in any form and is waste.

5. The firm have furnished the detailed break up of raw material/ consumables required for one number of
FRP Rotor Blade, net content in the export product, group wise summary of raw material, nexus on welght to wexght
basis, details of production and consumption of raw material in the past duly certified by CA, etc. ' :

6. Keeping in view the Department of Chemicals and Petrochemical recommends the quantity of, ite;rrié as
indicated in attached Annexure (3 Pages) for the export of one member of G — 58 Wind Turbine Blade (We'jgh’t
3210 kgs + 3%).
7. This issue with the approval of competent authority.
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RAW MATERIAL LIST

| ' SLS:eiss:er Reference Description B?giepﬂ
1 96165 Resin Epoxy 2C Base SP 110 5.704|
2 96166 Resin Epoxy 2C Hardener Fast SP 110F 1.759|
r 3 96655 GEL COAT EPOXY HARDENER GURIT SP8565 15.829
4 96658 Topcoat epoxy hardener SP 7856 1.168
6 96661 Resin Epoxy 1C SP 9435 0.387
9 108401 VACUUM BAG SEALANT TAPE TYGAVAC TV-200-Y 14.951
12 702708 Omega Profile for Lightning Conductor Ca 4.025
18 741095 VENTILATION PIPE 0.005
7 22 C730306 G52-G58 ROOT JOINT WITH INSERTS 500.000
23 C741201 6M G58 JUNIOR 17.000
23 C741201 &M G58 JUNIOR 17.000
27 GP022019 _[PP GE UD 1600 32 1000MM 219ML GU E91-1 Z 245.000
28 GP022020 |PPGE UD 1600 32 1000MM 224ML SP WE91-1 222.000
29 GP022024 | PpGe Bx 600 45 245 130 Gu We91-2 Ca 77.620
30 GP023634 TOPCOAT EPOXY RESIN SP RAL 9018 ADJUST 3.119
31 GP032046 _ |G58 SHELLS PVC CORE CHINA 15.000
32 GP037620 _|PP GE TX 950 44 1260 202ML GURIT WEQ0-5 192.800
33 GP037621 _|PP GE BX 600 35 1250 390 GU WE90-5 CA 30.460
34 GP037622 |PPGE BXF 650 43 1250 390ML GURIT WEQ0-5 13.000
35 GP041848 |PP GE BX 600 50 1250 390 GU WE91-2CN 82.000
36 GP043737 __|G58 SPAR PVC DIAB CORE 33.550
39 GP066574_° PERFORATED FILM 1520MM 7.952
40 GP066575 RELEASED FILM 600MM 0.907
41 GP066576 RELEASED FILM 750MM 2.550
42 GP066648 VACUUM BAG 4570MM 10.384
43 GP066663 VACUUM BAG TUBULAR 457MM ¢ 3.233
44 GP066669 VACUUM BAG TUBULAR 1820MM 21.916
45 GP066674 BREATHER MATERIAL 150G 400MM 32.699
46 GP066677 BREATHERAMATERIAL 150G 1520MM 25.323
47 GP066692 |PEEL PLY 100MM 0.332
48 GP066700 |PEEL PLY 500MM 3.062
49 GP073948 |FILLER PU 3C FINE BASE Ro018 BERGOLIN 6D 14.185
50 GP073958 |FILLER PU 3C HARD BERGOLIN 7D202 3.926
51 GP073964 |FILLER PU 3C ACC BERGOLIN 60972 0.120
52 GP074012 |GEL COAT EPOXY BASE RAL9018 GURIT SP1331 85.160
53 GP074029 [DF G BX R 600 316MM CPIC 27.753
54 GP074034 |DF G BX 250 1260MM CPIC 97.678
55 GP074038 [DF G BX 600 1260MM CPIC 25.276
56 GP074039 |DFG TX 900 1260MM CPIC 4.033
57 GP074041 _|YARN GLASS 1200 TEX CPIC 14.639
58 GP074042 [DF G BX90 150 100MM OWENS CORNIN 0.793
59 GP074624 |ADH PU BASE SIKA 7818 9.378
60 GP074625 |ADH PU HAD SIKA 7050 6.122
61 GP074626 |ADH PU HARD HUNSTMAN ARATHANE 3304 IS 2.100
62 GP074627 _|ADH PU BASE HUNSTMAN ARATHANE 4497 PO 3.323
63 GP081432 FLEXILE PUR FOAM 30X35MM 3.153
64 GP093028 _|PP GE TX 900 38 1260 195ML GURIT WEQ0-5 61.430
74 P701001 G58 BALANCED BLOCK 0.213
76 P701150 Sealant PUR Sika Sikaflex 521 UV 0.881
77 P709077 Tape PU antierosion 150mm 3M 8607 0.400
78 P709079 SEALANT PUR 50cc 3M ES2000 0.090
81 P770412 LIGHTNING CONDUCTOR CLAMP O.m‘
158 108401 Vacuum Bag Sealant Tape Tygavac Tv-200-Y 14.951

%Mﬁumesa Wind Turbines Pvt. Ltd.
-\ ™ w
Authorised Signatory retan e e e porele”
’ el ot o cor
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MECHANICAL COMPONENT LIST

SL No as Qty Per
per Reference Description Blade in
License ; Kas
7 105717 |BRONGCE ? BSP MALE-MALE ADAPTER 1.200
8 108184 |O-RING D7.59X2.62 VITON 0.006
10 132425 |BRONZE HYDR.CAP 1-4 0.900
11 149497 |[Cap For Grease Nipple M6 0.006
13 731051 _|Tip Lightning Receptor Screw 2.000
14 731052 |Intermediate Lightning Receptor Screw 2.000
15 731055 |TIP LIGHTNING RECEPTOR 1.000
16 731060 |Lightning Receptor Support 5mm 3.000
17 731071 [BEAM SUPPORT 3.000
19 | 761087 |CLAMP FOR LIGHTNING CABLE 1.000
20 C410404 |G5x PIN BRACKET PRE ASSEMBLED 4.500
21 C712002 |G5X ASSEM. MECHAN. OF SELFPITCH WASH. N2 2.165
24 F250014 |GREASE NIPPLE 7" G 0.540
37 GP055189 [DIVERTER STRIPS 0.003
38 GP064038 |G5X DACROMET FASTENER GROUPING (BLADE) 2.460
65 P410402 |BLADE PLATE MACHINED 0.000
66 P410407 |PLATE FOR PIN BRACKET 3.670
67 P410408 |THREADED LOWER PLATE 6.670
68 P410409 [COVER FOR BLADE PLATE G5x 5.330
69 P630322 |A2 M10X20 DIN 933 SCREW 0.020
70 P630375 [SCR.ISO 4014-M24x240-10.9-DAC5008 53.129
71 P630376 |SCR.ISO 4014-M24x300-10.9-DAC5008 1.185
72 P630686 |BOLT ISO 4014-M24X160-10.9-DAC500B 5.176
73 P650156 |WAS.DIN 6798 A-10-350 HV-DAC500B 0.030
75 P701032 |Lightning Receptor, Tilted 2.000].
79 P710023 |BLADE BEARING G5x (SIMPLE ROW) 400.000
80 P749043 |Lightning conductor cable tube 0.750
82 P770413 |CABLE 1X50 TINNED (7X52X0,4) 13.647

for Gamesa Wind Turbines Pvt. Lid.

S\

Authorised Signatory
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COMSUMABLE LIST

<79 -

SL No as Qty Per
per | Reference Desctription Blade in
License _Kags|

25 GP009178 [Tectyl 120 SH 0.250
26 GP010602 [PEELABLE ANTIOX PAINT MANK CEL 362-42 1.000
83 M200000 |GEL COAT XW5200 40.000
84 M200003 |RESINAL LY5210 0.472
93 P709055 |Sealer GP(Granudan) 0.264
97 F250081 |Vacuum tube 49.245
107 200010 |Stickfix Plate Sia D. 150 Mm For Festo M 50.943
108 F250069 |Brown disc of stripped 10 inch 0.170
115 F250133 |Short rods for plastic handle roller 3.226
116 F250004 |paint roller diameter 25x 150 mm 7.679
117 GP044476 |TEFLON SPATULA 330X90X1 MM 13.019
122 F200054 |Big metallic spatula 1.547
132 - | GP065387 [WHITE OIL FARMACEUTICAL DRUM 1 LITER 0.075
135 P709052 |BLADE BAG 0.000
137 149412 |Axle Net 1b Polypropylene 405.849
157 GP018103 |GF & VINILESTER C-PROFILE 45X20X4 L=3000 44.000
160 F100002 |Transparent hose 25x33mm 10.943
184 GP135993 [PLASTIC OF BUBBLES XCM-6 60GR-M2 (4x300MM) 167 0.038
185 GP135993 |Plastic Of Bubbles Xcm-6 60gr-M2 (4x300mm) 167m 0.038
193 P709052 |BLADE BAG 0.000
212 GP068197 |BLACK FILM 23 MICRONS PROTECTION U.V. 1.396
216 GP013120 |Ultrasound Gel ECQ ECOGEL c-white 4.245
222 F200055 |Grey spatula 13 x 3.5 inch (PVC) 4.604
223 F900015 |PVC spatula 333x90x1 8.453
224 F250114 |Teflon spatula 165 x 115 X 1mm 6.283
227 F200053 |Small metallic spatula 0.811
230 GP068176 |Retenedor 3m 501 4.943
235 GP065387 |[WHITE OIL FARMACEUTICAL DRUM 1 LITER 0.075
236 F250133 |Short rods for plastic handle roller 3.226
242 F250004 |paint roller diameter 25x 150 mm 7.679
243 GP105232 |U.V. RAYS RESISTANT PACKAG TAPE 30MM 50M 1.170
254 200010 |Stickfix Plate SIA D. 150 mm for Festo m 25.000
260 F100002 |Transparent hose 25x33mm 10.943
263 GP066692 [PEEL PLY 100MM 0.332
264 GP044476 |Teflon Spatula 330x90x1 Mm 13.019
265 P770412 |LIGHTNING CONDUCTOR CLAMP 0.017
271 F250069 |Brown disc of stripped 10 inch 0.170
272 F250081 |Vacuum tube 49.245
278 GP049526 |Latex Yellow Shoe Cover Size XI 2.208
279 GP049527 |LATEX YELLOW SHOE COVER SIZE XXL 2.226
280 GP101178 |LATEX YELLOW SHOE COVER SIZE S 4.208
281 GP029805 [CURING PP FOR SUPPORTS G-EV 750 R 300ML 3.445

for Gamesa Wind Turbines Pvt. Ltd.
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AR- 359

T

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Request of M/s TTP Technologies Pvt. Ltd. for
modification/amendment of norm of AA No. 0710072965 dated
15.07.2010
Reference:

DGFT ID Note No. 01/81/50/183/AM11/DES-II/244 Dated
20.10.2015.

The undersigned is directed to refer to firm’s request dated 18.02.20]4
forwarded to this office under above refer

ence and to convey that the applicgdnt
may be advised to get the SION (C -274) modified as per procedure prescrib
This issue with the approval of IA(KKT).

7 P 115
(Gajraj Singh)
Sr. Development Officer
FTDO, DES-II, DGFT.
DHI UO No. 3(97)/2008/TSW(B)/

dated 20.11.2015.
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 - Case No. 361-A/R (M/s Apar Industries Limited)
(Advance Authorization No. 3410038798 dated 23 .12.2013)

Firm may be asked to submit the following information:

. Form in which import item at Sl. No. 1 actually imported.
2. Documentary evidence to the effect that the import of item was made prior to
ratification of' Advance Authorization.

Norms committee may take a view

S —
o e e
(S. K. Jain)
Development Officer
Norms Committee Il :
DIPP No. 12/127/2015-TSW/361-A/R dated  01/12/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 - Case No. 362-A/R (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310599686 dated 01.11.2010)

Firm mav be asked to submit the following information:

1. List of export items actually exported —under the Annual Advance Authorization
giving specifications of each cable including size of conductors in cables, conductor
/insulation/armouring/sheathing materials etc. and voltage rating.

2. Quantities of cables in Kms and weight thereof, conductor size wise.

3. List of import items with quantities thereof.

Norms commitice may take a view

S~

k =TT,
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/127/2015-1SW/362-A/R dated  01/12/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 - Case No. 363-A/R (M/s Videocon Industries Limited)
(Advance Authorization No. 0310317193 dated 16.02.2005)

For the purpose of redemption. norms may be modified as under:

1. Import item at S No. 9 (Copper coil) may be allowed on net to net basis as claimed by
the firm taking clue from SION C-1995.

2. Import itcm at S1. No. 13 (EPS) may be allowed as per packing policy.

3. Rest of the import items may be allowed as per SION at SI. No. C-1995.

Norms committce may lake a view

k == ‘-—f_"TLI 'y
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No.12/127/2015-1SW/363-A/R dated 01 /12/2015




Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 - Case No. 364-A/R  (M/s KEI Industries Ltd.) (Advance
Authorization No. 0510389637 dated 11.07.2014)

Advance Authorisation may be ratified as under:

1.

2.

d)

€)

10.

11.

12.

a)

Net weights and voltage rating of export products may be specified as per list of export
products submitied by the firm vide their letter dated 02.05.2015(Copy enclosed).
Words = | cad Sheathed™ may be suffixed with the description of export items at Sl. No.
50, 54 10 58, 60. 61. 63 10 65, 69 to 73, 83 to 85 & 88 to 95.

Quantitics of import item at S1. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

For Expurt products mentioned at SI. No. 1to 12, 14 to 17, 24 to 33, 43 to 48, 50,80, 81,
08, as per Engineering Table 5.

For Export products mentioned at SI. No. 13, 51 to 58, 66 to 79, 86 to 89, 94, 95 as
1.01 Kgs./kg content in the Export products.

For Export products mentioned at Sl. No. 18, 23, 35.40.42, 59, 61 to 63, 65,82 to 85, 90
t0 93, 90.97. 106. 107 as per Engineering Table 4.

For Export products mentioned at SI. No. 19, 20 , 21 & 22 as 184.9 Kgs./Km,
277.6 Kus./Kn. 4623 Kgs./Km & 739.6 Kgs./Km, respectively taking clue from
Enginecring Table 5.

For Export products mentioned at S1. No. 34, 36, 37, 38, 39 & 49 as 3513.3 Kgs./Km,
184.9 Kgs./Km. 277.6 Kgs./Km, 739.6 Kgs/Km & 11557 Kgs/Km &
8875.8 Kus./Km. respectively taking clue from Engineering Table 5.

For Export products mentioned at S1. No. 41, 60, 64 as 184.9 Kgs./Km, 462.3 Kgs./Km,
462.3 Kus./Km. respectively taking clue from Engineering Table 4.

Quantitics of import item at Sl. No 2 viz. XLPE Compound may be allowed as
1.05 Kgs./kg content in the export products at S1. No. 39, 46 to 75, 80 to 89 & 99 to 108.
Description of import item at SL. No. 3 may be amended to “PVC Compound” and its
quantitics may be allowed as  1.05 Kgs./kg content in the export products at SI. No. 1 to
51 & 7610 108.

Quantitics  of import item at SI. No. 4 i.e. Galvanised Steel Wire/G.I. Wire may be
allowed 15 1.01 kgs/kg content in the Export products at S1. No. 23 to 46, 49 to 78, 81 to
97 & 99 10 108 as claimed by the firm.

Quantits of import item at SL. No. 5 i.e. Copper Tape/Copper Foil (Electrolytic High
Conductivity Grade) may be allowed as  1.01 Kgs./kg content in the export product at Sl.
No. 50.

. Quantitics of import item at SI. No 6 viz. Aluminium Wire Rod (Electrolytic grade )may

be allowcd as under:

For Export product mentioned at SI. No. 80 as 1.01 Kgs./kg content in the Export
product.

— LY~







b) For Export products mentioned at SI. No. 99 to 105 & 108 as per Engineering Table 5.

13. Word  Relevant”™ may be prefixed with the description of import item at SI. No. 7 and its
quantity may be allowed as 1.01 Kgs./kg content in the export products at Sl. No. 50, 54 to
58,60, 61.63 10 65,69 to 73, 83 to 85 & 88 to 95.

14. Quantitics of import item at Sl. No. 8 viz. Glass Mica Tape may be allowed as
1.02 Kgs. kg content in the export products at SI. No. 51 to 61 & 82 to 89.

15. Quantitics of import item at SI. No. 9 viz. LSZH may be allowed as  1.05 Kgs./kg content
in the export products at SI. No. 52 to 75.

Norms commitice may take a view

—

(S. K. Jain) ' 'V e
Development Officer

Norms Committee 11
DIPP No. 12/127/2015-TSW/364-A/R  dated 01 /12/2015
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REVISED LIST OF EXPORT PROC 3 WITH VOLTAGE RATING, NET WEIGHT & MATERIAL BA!

Fixation of the norms in respect of Advance Licence No. 0510389637 Dated 11.07.2014 obtaineci under para 4.7 of HBP (Vol.1).

CING (IMPORTED AND INDIGENOUS)

~ZE -

— s A G i i =" ) i
g, Description Quantity ITC . . Quantity required per unit of resultant product - v =]
NO.| [Resultant Product) (kms.) | HSCODE | COPPER WIRE |XLPE COMPOUND/| “VCRESIN | GALVANISED COPPER | ALUMINIUM | LEAD AL OY | GLASSMICA | LOW SMOKE £
, ROD/CCROD (| CROSSLINKABLE | (KG./KM.)| STEELWIRE/ | TAPE/ WIREROD | (KG. /K1) TAPE ZERO g ?_a g
EC GRADE) POLYETHYLENE / G.|.WIRE |COPPERFOIL| (ELECTROLYT! (KG. /KM.) HALOGEN 2 § :-’:.. . ;"
COPPER SEMI CONDUCTIVE (KG./KM.) |(ELECTROLYT| C GRADE) COMPOUND gs 2 5o =z
CATHODE (| XLPE COMPOUND IC HIGH (KG. / KM.) : (LSZH) 2 5% g e o
99.99 % PURITY | OF ANY GRADE CONDUCTIVI : (KG. [ KM.) poll~ § £ g
ELECTROLYTIC (KG./KM) | TY GRADE) " zE¢e z a
GRADE ) { (KG./ KM.) ES >
(KG. [/ KM.) =
IMPORTED INDIGENOUS
A |ELECTRICAL CABLE (COPPER CONDUCTOR, UNARMOURED, PVC INSULATEC)
1 |1 CORE X1.55QMM 50018 | 85446020 13.90 0.00 6.48 0.00 0.00 0.00 0.00 0.00 0.00 20.38 0.00 19,92 450/750 V
2 |1 CORE X2.55OMM 90.018 | 85446020 23.10 0.00 7.56 0.00 0.00 0.00 0.00 0.00 0.00 30.66 0.00 30.05 450/750 V
3 |1 CORE X4 SOMM 20,018 | 85446020 37.30 0.00 9.12 0.00 0.00 0.00 0.00 0.00 0.00 46.42 0.00 45.59 450/750V
4 |1 CORE X 6 50MM 32018 | 85446020 55.90 0.00 10.68 0.00 0.00 0.00 0.0 0.00 0.00 66.58 0.00 65.49 450/750 V
5 |1 €ORE X 10 SQMM 6.230 | 85446020 94.70 0.00 | 16.80 0.00 0.00 0.00 0.00 0.00 0.00 111.50 0.00 109.71 | 450/750V
6 |1 CORE X 16 SOMM 3824 | 85446020 149.10 0.00 | 20.40 0.00 0.00 0.00 0.0¢ 0.00 0.00 169.50 0.00 166.99 | 450/750V
| 7 |1 CORE X 25 SOMM 1006 | 85846020 232.00 0.00 I 2970 0.00 0.00 0.00 0.0¢ 0.00 0.00 261.70 0.00 257.90 | 450/750V
8 |1 CORE X 35 SQMM 1.006 | 85446020 326.70 0.00 | 3438 |  0.00 0.00 0.00 0.00 0.00 0.00 361.08 0.00 356.09 | 450/750V
9 |1 CORE X 70 SOMM 1,006 | 85446020 665.80 0.00 | 5568 0.00 0.00 0.00 0.00 0.00 0.00 721.48 0.00 712.04 | 450/750V
10 |1 CORE X 95 SOMM 1.006 | 85446020 878.40 0.00 67.44 0.00 0.00 0.00 0.00 0.00 0.00 945.84 0.00 933.68 | 450/750V
11 |1 CORE X 120 5QMM 1.006 | 85446020 1124.40 0.00 81.30 0.00 0.00 0.00 0.00 0.00 0.00 1205.70 0.00 1190.39 | 450/750V
12 |1 CORE X 240 SOMM 1.006 | 85446020 2258.00 0.00 I 156.30 0.00 0.00 0.00 0.00 0.00 0.00 2414.30 0.00 2383.91 | 450/750V
13 |3 CORE X 1.5 5QMM 12.006 | 85446020 38.30 0.00 ~_50.30 0.00 0.00 0.00 0.00 0.00 0.00 128.60 0.00 123.70 | 600/1000V
14 |3 CORE X 2.5 5QMM 35.006 | 85446020 63.90 0.00 _102.48 0.00 0.00 0.00 0.00 0.00 0.00 166.38 0.00 160.62 | 600/1000V
15 |3 CORE X 4 SOMM 20,006 | 85446020 111.80 0.00 139.98 0.00 0.00 0.00 0.00 0.00 0.00 251.78 0.00 243.66 | 600/1000V
16 |3 CORE X 6 5QMM 8.006 | 85446020 167.80 0.00 | 165.36 0.00 0.00 0.00 0.0¢ 0.00 0.00 333.16 0.00 323.21 | 600/1000V
17 |3 CORE X 10 SQMM 1.506 | 85446020 284.10 0.00 | 203.88 0.00 0.00 0.00 0.00 0.00 0.00 487.98 0.00 474.95 | 600/1000V
B |ELECTRICAL CABLE (COPPER CONDUCTOR, UNARMOURED, PVC INSULATED & SHEATHED)
18 |5 CORE X 2.5 SOMM 2006 | 85446020 115.60 0.00 136.62 0.00 0.00 0.00 0.0) 0.00 0.00 252.22 0.00 244.23 | 600/1000V
19 |5 CORE X 4 SOMM 5006 | 85446020 186.40 0.00 190.26 0.00 0.00 0.00 0.00 0.00 0.00 376.66 0.00 365.28 | 600/1000V
20 |5 CORE X 6 SQMM 5006 | 85446020 279.60 0.00 226.02 0.00 0.00 0.00 0.0C 0.00 0.00 505.62 0.00 491.52 | 600/1000V
21 |5 CORE X 10 SQOMM 3.006 | B5446020 473.40 0.00 280.14 0.00 0.00 0.00 0.CC 0.00 0.00 753.54 0.00 734.80 | 600/1000V
22 |5 CORE X 16 SOMM 1.006 | 85446020 745.70 0.00 337.86 0.00 0.00 0.00 0.00 0.00 0.00 1083.56 0.00 1059.21 | 600/1000V
C |ELECTRICAL CABLE (COPPER CONDUCTOR, ARMOURED, PVC INSULATED & SHEATHED)
23 |3 CORE X 1.5 5QMM 2.003 | 85446020 43.60 0.00 1 139.56 153.30 0.00 0.00 336.46 0.00 327.51 | 600/1000V
24 |3 CORE X 2.5 5QMM 2.003 | 85246020 69.70 0.00 155.22 166.10 0.00 0.00 391.02 0.00 380.20 | 600/1000V
25 |3 CORE X 6 SQMM 1.003 | 85446020 168.00 0.00 227.10 353.60 0.00 0.00 748.70 0.00 732.13 | 600/1000V
26 |3 CORE X 16 SQOMM 1.003 | 85446020 454.20 0.00 319.98 457.50 0.00 0.00 1231.68 0.00 1206.56 | 600/1000V
27 |4 CORE X 2.5 50MM 1.003 | B5446020 93.00 0.00 173.76 183.20 0.00 0.00 449,96 0.00 438.51 | 600/1000V
28 |4 CORE X 4 SOMM 1,503 | B5446020 149.60 0.00 223.02 217.20 0.00 0.00 589.82 0.00 575.00 | 600/1000V
29 |4 CORE X 6 SOMM 2.003 | 85446020 224.00 0.00 257.28 384.80 0.00 0.00 B66.08 0.00 847.13 | 600/1000V
30 |4 CORE X 10 SQOMM 1.003 | 85446020 377.50 0.00 305.70 436.70 0.00 0.00 1119.90 0.00 1096.47 | 600/1000V
31 |4 CORE X 16 SQOMM 2003 | 85846020 605.70 0.00 369.60 647.40 0.00 0.00 1622.70 0.00 1591.69 | 600/1000V
32 |4 SOMM 1.003 | 85446020 1002.50 0.00 340.80 681.50 0.00 0.00 2024.80 0.00 1990.92 | 600/1000V
33 éwggmmm 1.003 | 85446020 1378.70 0.00 380.46 749.60 0.00 0.00 2517.76 0.00 2477.00 | 600/1000V
_g J4 CORE X 95 SQMM 0.503 | B5446020 3742.20 0.00 772.98 1788.60 0.00 0.00 6303.78 0.00 6209.82 | 600/1000V
|8 COREX 2.5 50NN 3003 | B5446020 - 116.20 0.00 171.12 200.20 0.00 0.00 487.52 0.00 475.80 | 600/1000V
136 [scoReX 4 samm || 0.503 | 85446020 187.10 0.00 221.40 384.80 0.00 0.00 793.30 0.00 776.51 | 600/1000 V
BZ |5 COREX 6 SOMM /] 1.003 85446020 280.00 0.00 245.04 416.00 0.00 0.00 941.04 0.00 921.83 | 600/1000V
38| SCoREX 1645aMM 0.503 85446020 757.10 0.00 426.06 715.60 0.00 0.00 1898.76 0.00 1862.73 | 600/1000V
RO 7
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D |ELECTRICAL CABLE (COPPER CONDUCTOR, ARMOURED, XLPE INS. .TED, P'/C SHEATHED) pem—_ch- -
49 |5 CORE X 25 SQMM [ 1006 | 85446020 | 125310 | 179.60 ] 30684 | 817.80 0.00 0.00 0.00 0.00 0.00 2647.34 0.00 2597.81 | 600/1000 V
E |ELECTRICAL CABLE (COPPER CONDUCTOR, ARMOURED, PVC INSULATED & SHEATHED) ] S
40 |4 CORE X 2.5 5MM 11.357 | 85446020 93.00 0.00 164.82 188.22 1  D.OC 0.00 0.0 0.00 0.00 445.92 0.00 a3l ) 1000V —
41 |8 CORE X 2.5 5QMM 8.274 85446020 186.00 0.00 243.00 398.00 0.00 0.00 0.00 .00 0.00 £27.00 0.00 £09.01 1000 V
42 |12 CORE X 2.5 SOMM 9.811 85446020 278.90 0.00 303.54 469.50 0.00 0.00 0.00 0.00 0.00 1051.94 0.00 1029.28 1000V
43 |4 CORE X4 SQMM 17.201 | 85446020 149.60 0.00 199.32 347.00 0.00 0.00 0.00 0.00 0.00 695.92 0.00 680.99 1000V
44 |4 CORE X6 SQMM 5733 85446020 224.00 0.00 219.78 377.60 0.00 0.00 0.00 0.00 0.00 821.38 0.00 804.38 1000 V
45 |2 CORE X6 SQMM 4.719 85446020 112.00 0.00 17232 326.60 0.00 0.00 0.00 0.00 0.00 610.92 0.00 507.92 1000V
F |ELECTRICAL CABLE (COPPER CONDUCTOR, ARMOURED, XLPE INSULATED, PVC SHEATHED)
46 |4 CORE X 16 SOMM [ 027 [ es446020 | 605.70 | 69.80 [ 21486 | 602.00 0.00 0.00 0.00 0.00 0.00 1492.36 0.00 1466.05 1000V
G |ELECTRICAL CABLE (COPPER CONDUCTOR, UNARMOURED, XLPE INSULATED, PVC SHEATHED)
47 |1CORE X120 SQMM [ 0200 | 85446020 | 1248.10 | 58.90 [ 11562 | 0.00 0.00 0.00 0.00 0.00 0.00 1422.62 0.00 1401.41 1000 V
48 |1 CORE X 240 SQMM | 3600 | ®5446020 | 243060 | 113.80 | 15480 | 0.00 0.00 0.00 0.0C 0.00 0.00 2693.20 0.00 2661.46 | 18/30KV
H |ELECTRICAL CABLE (COPPER CONDUCTOR, ARMOURED, XLPE INSULATED, PVC SHEATHED)
49 |4 CORE X 240 5QMM 0.300 | 85446020 9722.40 455.10 949.38 2816.90 0.00 0.00 0.00 0.00 0.00 13943.78 0.00 13748,16 | 600/1000 V
S0 |3 CORE X 240 SOMM 1.000 85446020 7291.77 1272.37 1669.64 4666.58 76.18 0.00 6710.27 0.00 0.00 21686.81 0.00 21080.80 | 6/10{12) KV
51 |1PAIRX1.55QMM 0.250 | 85446020 37.30 9.84 0.00 79.90 0.00 0.00 0.00 7.20 135.80 270.04 0.00 261.23 500 V
| |ELECTRICAL CABLE (COPPER CONDUCTOR, ARMOURED, XLPE INSULATED, L5ZH SHEATHED)
52 |1PAIRX1.550MM 2.050 85446020 37.30 9.84 0.00 79.90 0.00 0.00 0.00 7.20 135.80 270.04 0.00 261.23 500 V
53 |1TRIAD X 1.5 SQMM 2.000 | 85446020 51.80 14.76 0.00 84.30 0.00 0.00 0.00 10.80 142.80 304.46 0.00 204.68 500 V
54 |5 PAIR X 1.0 5QMM 1.070 85446020 144.70 43.93 0.00 624.80 0.00 0.00 991.06 30.20 510.90 2345.59 0.00 2259.03 500 V
55 |20 PAIR X 1.0 SQMM 2.170 | 85446020 554.40 175.72 0.00 1218.60 0.00 0.00 1949.82 121.00 924.20 5003.74 0.00 4824.47 500 V
56 |10 TRIAD X 1.5 SQMM 7.640 85446020 526.10 147.61 1316.10 0.00 0.00 2135.73 107.60 1068.60
0.00 5301.74 0.00 5110.34 500V
57 |10 PAIRX 1.0 SQMM 1.000 85446020 199.60 87.86 0.00 743.80 0.00 0.00 1315.72 60.50 694.00 3101.48 0.00 2984.14 500 V
S8 |20 PAIRX 1.0 SQMM 2.170 85446020 391.10 175.72 0.00 1169.80 0.00 0.00 1851.28 121.00 939.50 4648.50 0.00 4478.52 500 V
59 |2 CORE X 2.5 5QMM 1.550 85446020 46.50 16.39 0.00 86.80 0.00 0.00 0.00 £.70 196.30 354.69 0.00 342.29 | 600/1000Y I
60 |20 CORE X 2.5 5QMM 13.080 | 85446020 464.90 163.90 991.20 0.00 0.00 1357.80 £7.40 674.90
0.00 3740.10 0.00 3611.34 | 600/1000V
61 |10 CORE X 2.5 5QMM 2.100 | 85446020 232.40 81.95 0.00 812.40 0.00 0.00 1066.20 43.70 550.20 2786.85 0.00 2689.30 | 600/1000V
62 |2 CORE X 2.5 50MM 0.600 85446020 46.50 13.23 0.00 75.90 0.00 0.00 0.00 0.00 174.40 310.03 0.00 299.42 | 600/1000V
63 |2 CORE X 2.5 SQMM 4.340 | B5446020 46.50 13.23 0.00 386.80 0.00 0.00 558.40 0.00 325.50 1330.43 0.00 1281.24 | 600/1000V
64 |20 CORE X 2.5 5QMM 3.210 85446020 464.90 132.27 0.00 877.40 0.00 0.00 1172.90 0.00 595.80 3243.27 0.00 3134.80 | 600/1000V
65 |10 CORE X 2.5 SQMM 0.600 85446020 232.40 66.14 0.00 731.20 0.00 0.00 927.40 0.00 490.90 2448.04 0.00 2364.18 | 600/1000V
66 |1 PAIRX1.55QMM 8.100 | 85446020 37.30 7.52 0.00 69.00 0.00 0.00 0.00 0.00 118.60 232.42 0.00 225.05 500 V
67 |2 PAIRX1.550MM 2.300 | B5446020 66.30 15.04 0.00 111.30 0.00 0.00 0.00 0.00 216.30 408.94 0.00 395.60 500 V
68 |1 TRIAD X1.5 SQMM 1.050 85446020 51.80 11.28 0.00 72.60 0.00 0.00 0.00 0.00 124.20 259.88 0.00 251.86 500 V
69 |2 PAIR X 1.0 5QMM 1.100 85446020 62.80 12.93 0.00 318.80 0.00 0.00 606.8C 0.00 349.10 1350.43 0.00 1298.17 500 V
70 |10 PAIRX 1.0 S5QMM 4.240 85446020 281.30 64.67 0.00 674.40 0.00 0.00 1246.90 0.00 606.70 2873.97 0.00 2768.50 500 V
71 |5PAIRX 1.0 SOMM 1.100 | 85446020 103.90 32.33 0.00 525.60 0.00 0.00 789.53 0.00 420.80 1872.16 0.00 1803.73 500 V
72 |10 PAIRX 1.5 SQMM 6.510 85446020 380.70 75.21 0.00 724.00 0.00 0.00 1368.01 0.00 687.70 3235.62 0.00 3118.03 500 V
73 |20 PAIRX 1.0 SQMM 5380 | B5446020 391.10 129.33 0.00 991.20 0.00 0.00 1526.00 0.00 791.90 3829.62 0.00 3693.43 500 V
74 |1 PAIRX 1.5 SOMM 0.250 | B5446020 37.30 7.52 0.00 69.00 0.00 0.00 0.00 0.00 118.60 232.42 0.00 225.05 500 V
75 |1 PAIRX 1.5 5QMM 3.350 | 85446020 37.30 7.50 0.00 69.00 0.00 0.00 0.00 0.00 118.60 232.40 0.00 225.03 500V
J |ELECTRICAL CABLE (COPPER CONDUCTOR, ARMOURED, PVC INSULATED, PVC SHEATHED)
76 |1 PAIRX 1.5 S5QMM 5.000 85446020 37.80 0.00 175.44 236.80 0.00 0.00 0.00 0.00 0.00 450.04 0.00 438.52 500 V
77 [20 PAIRX 1.5 SOMM 5.000 85446020 601.60 0.00 718.26 1081.60 0.00 0.00 0.00 0.00 0.00 2401.46 0.00 2348.72 500 V
78 |10 TRIAD X 1.5 SQMM 1.000 | 85446020 453.30 0.00 601.26 856.70 0.00 0.00 0.00 0.00 0.00 1911.26 0.00 1868.10 500 V
K |ELECTRICAL CABLE (COPPER CONDUCTOR, UNARMOURED, SILICON INSULATED, PVC SHEATHED)
79 [1PAIRX 1.550MM [ 2.000 | B5446020 | 37.80 | 0.00 [ 9738 | 0.00 0.00 0.00 0.00 0.00 0.00 135.18 44.80 172.42 500 V
L |ELECTRICAL CABLE (COPPER CONDUCTOR, ARMOURED, XLPE INSULATED, PVC SHEATHED)
80 300 SOMM T o750 | 85446020 | 200880 | 232.50 [ “2905.80 | 0.00 0.00 299.20 0.00 0.00 0.00 3736.30 0.00 3677.81 | 06/1.0kv
< mée-rmm CABLE (COPPER CONDUCTOR, ARMOURED, XLPE INSULATED, PVC SHEATHED) :
/B’ |3 CORE X 50 SQMM 3.000 | 85446020 1498.75 734.31 625.40 2021.99 0.00 0.00 0.00 0.00 0.00 4880.45 4777.26 6.6 KV
N 827 |2 CORE X 2.5 5QMM 6.399 85446020 46.50 19.12 143.46 307.40 0.00 0.00 0.00 8.70 0.00 525.18 513.08 | 600/1000V
Salm 21.847 85446020 46.50 19.12 215.82 406.60 0.00 // 0.00 /797.31 B.70 0.00 1194.11 1152.53 | 600/1000V
wopen TPRADYUMNA SAHU For KEI ind $ Ltd.
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84 [10 CORE X 2.5 SQMM 41.143 | 85446020 232.40 Clasidi] . 329.82 828.70 0.00 0.00 102 43.70 0.00 2554.47 0.00 3468.18 L 600/1000V
85 |16 CORE X 2.5 SQMM 26.091 | 85446020 371.90 13152 369.54 903.90 0.00 0.00 1216 44 69.90 0.00 3072.07 0.00 2969.74 © £00/1000V
86 |1 PAIRX 1.5 5QMM 0.571 | B5446020 33.60 9.84 96.18 190.20 0.00 0.00 0.00 7.20 0.00 337.02 0.00 320.12 | 3bg/soov @
87 |1 TRIAD X 1.5 SOMM 2.400 | B5446020 48.20 14.76 100.68 200.50 0.00 0.00 0.00 10.80 0.00 374.94 0.00 36614 | 300/5%0% |
88 |12 PAIRX 1.0 5QMM 10.286 | 85446020 244,30 105.43 454.20 773,50 .00 0.0 1374.34 72.60 0.00 3024.47 0.00 251 kﬁa, SO0V
83 |10 TRIAD X 1.5 SQMM 10.286 | B5446020 450.90 147.61 612.00 1299.80 0.00 0.00 1847 .74 107.60 0.00 4465.75 0.00 4312.49 | 300/500V
N |ELECTRICAL CABLE (COPPER CONDUCTOR, ARMOURED, PVC INSULATED, P\'C SHEATHED)
90 |2 CORE X 2.5 SOMM 36.778 | B5446020 46.50 0.00 211.80 376.90 0.00 0.00 442.20 0.00 0.00 1078.00 0.00 1041.04 | 600/1000V
91 |10 CORE X 2.5 5QMM 2.819 | 85446020 232.40 0.00 368.10 747.40 0.00 0.00 895.40 0.00 0.00 2243.30 0.00 2170.33 | 600/1000V
92 |16 CORE X 2.5 SQMM 13.874 | 85446020 371.90 0.00 427.20 812.40 0.00 0.00 1056.60 0.00 0.00 2668.10 0.00 2582.07 | 600/1000V
93 |30 CORE X 2.5 SQMM 0.480 | 85446020 697.30 0.00 720.30 1371.00 0.00 0.00 1877.91 0.00 0.00 4666.50 0.00 4515.91 | 600/1000V
94 |1 PAIRX 1.5 SOMM 0.852 | 85446020 33.60 0.00 168.42 246.80 0.00 0.00 391.67 0.00 0.00 B40.44 0.00 802.63 | 300/500V
95 |12 PAIRX 1.0 SQMM 10.286 | B5446020 244,30 0.00 448.74 654.50 0.00 0.00 1032.66 0.00 0.00 2380.20 0.00 2297.14 | 300/500V
96 |6 CORE X 2.5 SOMM 0.165 | 85446020 139.50 0.00 172.86 267.80 0.00 0.00 0.00 0.00 0.00 $80.16 0.00 567.44 | €00/1000V
97 |12 CORE X 2.5 SQMM 0.165 | B5846020 278.90 0.00 286.86 1.60 0.00 0.00 0.00 0.00 0.00 567.36 0.00 550.21 | 600/1000V
O |ELECTRICAL CABLE (COPPER CONDUCTOR, UNARMOURED, PVC INSULATED, PVC SHEATHED)
98 |1 CORE X 6 SOMM [ 4320 | Bs5446020 | 56.00 | 0.00 [ 1314 | 0.00 0.00 0.00 0.00 0.00 0.00 69.14 0.00 67.92 | 600/1000V
P |ELECTRICAL CABLE (ALUMINIUM CONDUCTOR, ARMOURED, XLPE INSULATED, PVC SHEATHED)
99 [3.5 CORE X 35 SOMM 0.400 | 85446020 0.00 £9.10 171.60 406.90 0.00 360.40 0.00 0.00 0.00 1028.00 0.00 1007.29 1.1KV
100 |3.5 CORE X 50 SQMM 0.175 | 85446020 0.00 119.20 197.34 461.20 0.00 507.00 0.00 0.00 0.00 1284.74 0.00 1259.23 11KV
101 |3 CORE X 16 SQMM 0.250 | 85446020 0.00 40.40 125.22 298.40 0.00 131.20 0.00 0.00 0.00 595.22 0.00 582.64 1.1KV
102 |3 CORE X 95 SOMM 0.500 | 85446020 0.00 133.60 279.36 624.00 0.00 810.70 0.00 0.00 0.00 1847.66 0.00 1812.67 11KV
103 |3 CORE X 120 SOMM 2.400 | 85446020 0.00 166.80 314,64 705.40 0.00 1081.60 0.00 0.00 0.00 2268.44 0.00 2226.50 1.1KV
104 |3 CORE X 150 SQMM 1.700 | 85446020 0.00 217.60 378.90 786.80 0.00 1294.40 0.00 0.00 0.00 2677.70 0.00 2627.06 1.1KV
105 |3 CORE X 185 5OMM | 0.650 | 85446020 0.00 280.80 447.06 868.10 0.00 1578.70 0.00 0.00 0.00 3174.76 0.00 3113.89 11KV
Q |ELECTRICAL CABLE (COPPER CONDUCTOR, ARMOURED, XLPE INSULATED, PVC SHEATHED)
106 |3 CORE X 2.5 5QMM [ 3500 | 85446020 | 66.20 | 19.10 [ 9924 | 287.00 0.00 0.00 0.00 0.00 0.00 471.54 0.00 462.09 11KV
107 |10 CORE X 2.5 SQMM | 6000 | 85446020 | 220.80 | 63.80 | @642 | 189.90 0.00 0.00 0.00 0.00 0.00 570.92 0.00 £58.80 1.1KV
R |ELECTRICAL CABLE (ALUMINIUM CONDUCTCR, ARMOURED, XLPE INSULATED, PVC SHEATHED) N _
108 |3 CORE X 240 SOMM [ 1750 [ esaae020 | 131.00 | 1336.70 [ 112818 | 121330 0.00 2217.10 0.00 0.00 0.00 6026.28 0.00 5367.42 11KV

For KEI induffried Ltd.
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AR-365
)= 7975

Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 01/12/2015 - Case No. 365-A/R (M/s Steam Turbine Engineering (I) Pvt.
Limited) (Advance Authorization No. 0810126918 dated 06.12.2013)

Advance Authorisation may be ratified as under:

1.

|US]

Words = Unbalanced Steeam Blanks” given in the description of export items at Sl.

No. 1.2 & 3 may be corrected as “Unbalanced Stem Blanks”

Word “Releyunt” may be prefixed with the description of import items from SI. No 1

to 6.

Quantities of import items from SI. No. 1,2 & 3 may be allowed as 419.2 Kegs.,
529.3 Kgs. & 317.6 Kgs. respectively as 1.10 Kgs./Kg. content in export items at Sl.

No. 1.2 & 3 respectively after taking clue from SION  C-689.

Quantities ol import items from SI. No. 4, 5 & 6 may be allowed as 145. 07 Kgs.,

48525 Koo & 11.12 Kgs. respectively as 1.65 Kgs./Kg. content in export items at

SI. No. 4. 5 & 6 respectively after taking clue from SION  C-388

Norms committee may take a view

P
' [y B
(S. K. Jain)
Development Officer

Norms Committee 11

DIPP No.12/127/2015-1SW/365-A/R dated 01 /12/2015
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Government of India
Ministry of Steel
Technical Wing

Subject: Modification in the description of item of export in Advance Authorizations No
0710069470 dated 19.01.2010 and 0710070925 dated 13.04.2010 of M/s Minox
Metals Private Limited, Bangalore.

DGFT may refer to their UO No 01/81/50/00432/AM-10/50 and 51 dated 2310.2015
whereby the applications of M/s Minox Metals Private Limited, Bangalore have been
forwarded to Ministry of Steel for our comments/views.

In the above connection, the following information may be asked from the
applicant for furnishing the comments of the Ministry of Steel on modification in the
description of item of export:

(d) Bill of imported items with complete description of imported material against the
Advance Authorizations No 0710069470 dated 19.01.2010 and 0710070925
dated 13.04.2010.

(e) Bill of exported items with complete description of export product in Advance
Authorizations No 0710069470 dated 19.01.2010 and 0710070925 dated
13.04.2010.

(f) What is the reason for writing with deburring process in the description of item of
export against AA 0710070925 dated 13.04.2010. @\O

(S.K.Bhatnagar)
Deputy Industrial Adviser

Shri P Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(22)/2015-TD dated 16.11.2015
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AR- 369

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Request of M/s Leitwing Shriram Manufacturing Ltd. for modification
of norm of AA No. 0410116762 dated 30.08.2010.

Reference: DGFT ID Note No. 01/81/50/173/AM11/DES-11/245 Dated
23.10.2015.

O/o DGFT may refer to firm’s request dated 30.05.2015 forwarded to this
office under above reference. It has been examined and observed that net wt. of
export products has been indicated in this office recommendation based on
firm’s reply dated 08.04.2011. Since no further justification has been furnished

by the firm for modifying net wt. of export products, the proposal may nof be
supported. - LT

This issue with the approval of IA(KKT). v
ﬁ —ae S
(Gajraj Singh)
Sr. Development Officer
FTDO, DES-II, DGFT.

DHI UO No. 3(37)/2010/TSW(B)/  dated 20.11.2015.
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AR- 370

2D IS

OFFICE OF THE DEVELOPMENT COMMISSIONER
MICRO SMALL & MEDIUM ENTREPRISES
MECHANICAL DIVISION

30(164)/15-ME

Subject: AA No 0510308162 dated 16.11.11 in respect of M/s Asiatic Electrical
& Switchgear Pvt Itd.

The norms may be ratified as follows:-
* Relevant size of Sno 1 of items of import may be allowed for 10079.25 kg
inclusive of 2.5% wastage after affecting 50% recovery for scrap.
® Relevant size of Sno 2 of items of import may be allowed for 17277.125
kg inclusive of 0.5% wastage after affecting 50% recovery for scrap.
* Sno 3 to 5 may be allowed on net to net basis with NIL wastage and
accountability clause.

This issues with approval of Director (ME).

£,

(KSSodhi)
AD (ME)

Sh P. Sahu, FTDO, DGFT, Udhyog Bhawan, New Delhi
O/o DC, MSME UO No 30(164)/15-ME dated 02.11.15
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Government of India
Ministry of Communications and Information Technology
Department of Electronics and Information Technology

N
Electronics Niketan, 6, CGO Complex D E—}_—/)J/

New Delhi-110003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1) in respect of Advance
Authorization No. 3110064966 dated 10.10.2014 issued in favour of Mis, Plazma
Technologies Pvt. Ltd. Pune.

Reference DGFT U.0.No 01/81/50/AM15/DES-11/106 dated 4.12.2014 vide which
comments of this Department have been sought on the above mentioned application of M/s.
Plazma Technologies Pvt. Ltd. Pune for export of “Roboplazma Systent*

2. The FOB value of export is Rs.48,800,000.00 (US$ 800,000.00) and CIF value of Import is Rs
4,820,220.00 (US$ 79,020.00).

3. The application has been examined in the Department of Electronics and Information
Technology from technical angle. The items proposed for import are essential to manufacture the
export product. This Department recommends ratification of norms of advance authorization ‘On

net to net basis with accountability clause . L i
Ol St
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Shri Haradhan Das, F TDO, DGFT, Udyog Bhavan, New Delhi

P

DeitY U.O. No. 17(42)/2014-IPHW dated 16.10.2015




PLAZMA TECHNOLOGIES PVT. LTD.

IEC : 3193003620
List of Items included in FANUC Robot ARC Mate 100iC Without Vision System:

Annexure -V

ANNEXURE
FANUC Robot ARC Mate 100iC Without Vision System
Sr. No. Description Qty.
1 ARC MATE 100iC 1
2 High Speed Torch Recovery Jig ik
3 ARC MATE 100IC BASIC UNIT / B cabinet 1
4 MAIN BOARD A (STANDARD) 1
5 CPU CARD STANDARD (DRAM 64 MB) 1
6 POWER SUPPLY UNIT 1
7 IPENDANT (New)/Dual/ARC WELDING 1
8 SERVO AMPLIFIER ASSMBLY 1
9 6 AXES CONTROL E 1
10 E-STOP UNIT A 1
11 Operator Panel STD type (DCS) %
12 ROBOT CONNECTION CABLE 1
13 PROCESS 1/0 BOARD JA 1
14 BASIC SOFTWARE 1 g
15 | ARCTOOL 1
16 ROBOT SOFTWARE ARC MATE 100iC 1
17 AVC . 1
18 DATA MONITOR 1
19 Independent Auxiliary Axis 1
20 Extended Axes Control 1
21 Servo Amplifier 1
22 MOTOR CONNECTION CABLE
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PLAZMA TECHNOLOGIES PVT. LTD.
1EC : 3193003620

Ly

Annexﬁre =\

List of Items included in FANUC Robot ARC Mate 100iC With Vision System:

ANNEXURE
FANUC Robot ARC Mate 100iC With Vision System
Sr. No. Description Qty.
1 ARC MATE 100iC
2 High Speed Torch Recovery Jig
3 ARC MATE 100IC BASIC UNIT / B cabinet
4 MAIN BOARD A (STANDARD)
5 CPU CARD STANDARD (DRAM 64 MB)
6 POWER SUPPLY UNIT
7 {PENDANT (New)/Dual/ARC WELDING
8 SERVO AMPLIFIER ASSMBLY
9 6 AXES CONTROL E
10 E-STOP UNIT A
11 Operator Panel STD type (DCS)
12 ROBOT CONNECTION CABLE
13 PROCESS I/0O BOARD JA
14 BASIC SOFTWARE
15 ARCTOOL
16 ROBOT SOFTWARE ARC MATE 100iC
17 AVC
18 DATA MONITOR
19 Independent Auxiliary Axis
20 Extended Axes Control
21 Servo Amplifier
22 MOTOR CONNECTION CABLE
23 8MM LENSE WITH LOCK
24 Camera calibration sheet for i
25 Camera connection cable for iR
26 IR CALIBRATION VISION TCP Set
27 IR CALIBRATION VISION MASTER

~ 95

sAHU
ADYUMNA
g arg /PRA o<t e
iae 7 Devel® e
Foreign Trade DV "n 3\’rlado

of For
pirectorate G.nt.)r::’ﬁ. Commerce
aforea ,‘m '*‘.‘T‘IM
udyos Bhawan, New =~



L -



12/1/2015 https://mail.gov.in/iwc_static/layout/shell.htmi?lang=en- US&3.0.1.0.0 16051217

AR - 377
Subject: AA No 0810129043 dtd 20.02.14 of M/s Guru rajendra Metalloys Pvbate:  12/01/15 12:01 PM Jr 42 JE )
Ltd From Kanwalinder Sodhi <kanwalinder.sodhi@nic.in>

To: nc2.dgft@nic.in

Dear sir

With reference to subject AA, the comments of this division are as under:-
Status quo is to be maintained.

Regards

K.S.Sodhi

C-?é"
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Government of India
Ministry of Steel
Technical Division

Amendment of thickness of item of import against the Advance License No.
Advance Authorization No 0310593594 dated 23.09.2010 - M/s Phoenix Foils
Private Limited, Mumbai.

DGFT may refer to UO note of even number dated 20.03.2015 of the Ministry of
Steel whereby this Ministry had ratified Six Advance Authorizations of M/s Phoenix Foils
Private Limited, Mumbai. In this connection, it is informed that the description of the
item of import in the aforesaid license may be read as under:

Existing description of item of import Description of item of import after
amendment

Cold Rolled Stainless steel coils of | Cold Rolled Stainless steel coils of
thickness 1.20 MM to 3.00 MM having width | thickness 1.20 MM to 3.00 MM having
1024 MM to 1524 MM Grade 316L width 1020 MM to 1524 MM Grade
316L

a2 O
(S.K.Bhatnagar)
Deputy Industrial Adviser

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.
Ministry of Steel U.O.No. 2(8)/2014-TW-Vol-Il dated 31.08.2015
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